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Seventeenth Loksabha

an=

Title: Discussion on the motion for consideration of the Weapons of Mass Destruction and The
Delivery Systems (Prohibition of Unlawful Activities) Amendment Bill, 2022 (Discussic
Concluded and Bill passed).

HON. CHAIRPERSON: Item No. 17 — Minister of External Affairs.

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM JAISHANKAR
Sir, [ beg to move:

“That the Bill to amend the Weapons of Mass Destruction and their Delivery Systen
(Prohibition of Unlawful Activities) Act, 2005, be taken into consideration.”

Sir, the House is aware that India implements its international obligations responsibly ar
this 1s recognised by the international community. Weapons of Mass Destruction and Delive
Systems Act, 2005 prohibits unlawful activities in respect of biological, chemical, and nucle
weapons, and their delivery systems. The initial focus was on export controls because we thoug

at that time in 2005 mainly in terms of trade of goods and technologies.

In recent years, however, international regulations relating to weapons of mass destructic
have been strengthened. In particular, the recommendations of the UN Security Council and tt
Financial Action Task Force (FATF) have mandated provisions against financing in relation -
these weapons. Presently, there are no specific provisions in the 2005 legislation relating

prohibition or prevention of financing. So, there is a need to amend the WMD Act to do so.

The proposed Bill is intended to prohibit financing of prohibited activities under the Act «
any relevant Act in relation to weapons of mass destruction. It also proposes empowering tl
Central Government to freeze, seize or attach funds or financial assets or economic resources fi
preventing such financing or prohibit making available such funds and resources. This Bill is
our national interest. It is in our global interest. It strengthens our credentials and image.

commend 1t for consideration.
HON. CHAIRPERSON: Motion moved:

“That the Bill to amend the Weapons of Mass Destruction and their Delivery Systen
(Prohibition of Unlawful Activities) Act, 2005, be taken into consideration.”
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SHRI UTTAM KUMAR REDDY (NALGONDA): Chairman, Sir, thank you for giving me ¢
opportunity to speak on the Bill to amend the Weapons of Mass Destruction and their Delive
Systems (Prohibition of Unlawful Activities) Act, 2005. As the Minister just stated, the ne
legislation prohibits the financing of weapons of mass destruction and their delivery systems. W
cannot disagree with the Minister on the Bill. But however, I want to make a few observatioi

and suggestions.

The entire Bill speaks about a person, an individual who finances weapons of ma
destruction. Probably, you have only amended the original Act and not had a look at that. But
would like to suggest that more than individuals who finance weapons of mass destruction ar
their delivery systems, it is organisations; it is countries. Also, the original Act envisaged large
for Indian citizens and extra-territorial applications. But you should now consider that this A
applies to foreigners, foreign citizens where we have extradition agreements with the foreig
countries. We all know who is financing the terror operations against India. There is specif
information about them regarding financing weapons of mass destruction. [ think, FATF has als
put Pakistan on the grey list. The Government of India needs to do more about countri
financing weapons of mass destruction against India.

I would like to bring to the notice of the Minister, through you, that as far as weapons
mass destruction are concerned, I have personal knowledge. I have served in the Armed Forces «
India. I have served on both China and Pakistan borders as a fighter pilot. It should be alarmir
that all of the Pakistani aircraft and the modern Chinese aircraft now are delivery systems for ar
of the weapons of mass destruction. They can deliver tactical nuclear weapons; they can deliv
chemical weapons. So, on the one hand, you have the modern acquisitions by Pakistan and Chir
and the present aircraft being able to deliver weapons of mass destruction and on the other han
the Indian Air force with a sanctioned strength of 42 fighter squadrons has now come down to 2¢
I think, the Government should take a very, very serious note of this.

I would like to also bring to the notice of the Government, through you, that weapons «
mass destruction were seriously used last in World War II when the cities of Hiroshima ar

Nagasaki were totally destroyed by an atomic bomb.

After that, for many decades, countries were afraid to use weapons of mass destruction. B
of late, countries are becoming more brazen in using these weapons whether it is in Syria or in tl
present Russia-Ukraine conflict where the Russian President himself in his statement asked h

nuclear forces to be alert.

I think, the Government of India must take note of this disturbing trend. The Government «
India must also take note of the fact that the weapons of mass destruction -- whether they a
nuclear, chemical, or biological -- are now becoming far more potent and powerful. I would als
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like to caution the Government of India that drones are now being manufactured to carry weapor
of mass destruction. This is an alarming situation. Now, we also have a situation where we hay

instability in our neighbouring country. Actually, anything is possible now.

Hon. Chairperson, Sir, I would like to mention a few points about proliferation financin
which this Bill talks about. Most countries use existing mechanisms against terrorism and mong
laundering to achieve non-proliferation financing. The FATF report on ‘proliferation financin;
suggests that countries must also raise awareness and help clarify the obligations on individual
firms, and financial institutions to be vigilant to proliferation and proliferation financing as well
provide a basis within the country’s legal framework to report suspicious financial activity. Tl

present Bill does not mention either.

In order to fully achieve deterrence against proliferation financing, a level of internation
cooperation is required with respect to extradition. This i1s to avoid creating safe havens fi
violators of the law, and to ensure mutual legal assistance for investigation and prosecutic
against proliferation financing and against those who are financing weapons of mass destructio
However, at present, India has only around sixty extradition treaties or agreements with oth

nations.

Once again, I would like to mention about delivery systems. Please do not go by an earli
definition of delivery systems. Today, all fighter aircraft, in Pakistan and China, are capable «
delivering weapons of mass destruction. The Government of India must take appropriate measur:

on that.
Sir, before I conclude, since you were speaking about ... (Interruptions)

SHRI N. K. PREMACHANDRAN (KOLLAM): .... the Indian aircraft are not capable of the

... (Interruptions)

SHRI UTTAM KUMAR REDDY: I cannot say that. ... (Interruptions). Before I conclude .

(Interruptions)

SHRI N. K. PREMACHANDRAN: A doubt is being raised that the Indian aircraft are n
capable of that. ... (Interruptions)

SHRI UTTAM KUMAR REDDY: At present, India’s nuclear policy does not permit tactic

nuclear weapons.

We are talking about weapons of mass destruction. We are talking about financing «
weapons of mass destruction. From its inception, the institution of the National Security Advis

and the Deputy National Security Advisor is being somehow restricted to the Indian Foreig
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Service or Indian Police Service. It would be very appropriate if a military expert will also be tl

NSA or, at least, the Deputy NSA of this country. Thank you very much.

P (JarIgd) IATTYH SR (STAYR ITHI0T): YUY Sff, 39 g3t fe 9u=a 3ffte @
feeaRm te fomR fSdiadl Rewy (wifsfa=M 3 sFdpd Tacifadivn sfeHe fad ¢
e BT IR fear, 39 fore 3mueT 4=aarg |

Heled, 3T AR ST 3 T YebT g3 S R 37 &1 Hb o S 6T & 3
A AT fooat emTeh &, foAT et 3T o6 11 T R OMY 3R ITe U™ g9k T TiHR &
3 U gl oMY | U1 3T, STl o Ta-d & 3ax IR 71 Hifdhd Tole didb giF 4 BT a
Sl It was a terrorist attack. I8 THd g 3R HRd H i 81 9dbar g1 98 NEE ®I a1d & fb agix
SUHT Tole IWATA T YT, I8 Y3R Sifcie! &1 UT| IS 98 9gd Ulce Sifeie! &1 g,
§gd daTe! Td SNt S9! d¥8 9/11 Bl ARG W 3P g3l 3R ISP d1¢ RIPT 39
SR XET T, 39 alg Al & @i | Rafgai ol e g1 o o fredt Wiedn o1, a8 1R o
YT| ISP 3feR TR ATS dex UT| U1 HRA H +ff 81 Iobel1 8| T B PR B oeR) &
& AN B GRI&T 3@ DI gl g

TferT T SNt S SHe foret ST B, U8 39 &= 1 GRI&rd o & foru sman g1 Bler
R ARE T Bls SN CRINIE JU, d T & B DI GHIGT I9d g 3R Tg SN HidP
Toicd, SRS Y BId 8, 37! BgthadiyT §gd YR adid J gidt g1 37 fas
W ReT TR TR T13T, g8f T 3I-3ATT ol Bl TIGHR 3R ITP! SNSPH 3T HiFD
Qolc 91 9hd & | SHITAY 39 fod &I a1 711 8, dlfds 39 AT off 9db | Ig St au=4 1% Al
fEcae 8, 38! 3xdTa Wi SUfSHTd BId1 81 I8 Hai dob, fbd g db T ST, fobeh
deTE! HATE, SHPI Ugal I g AT ! fhar ST Gobdl 81 319 el &x fob afe
Tielt IdTd § o1 98 el = TR Th S8 SR Tl §, A 999 31 A fSeaw]
Hlde<y IR A § P18 B 78! Fd ¢ T §¢ UM R dael 7 7, IUP 96
3! RRCH &1 §ai¢ B &d ¢ | Wicy, TAE I dHL IR 3! Ried &I 3 §aig # ¢d |

W, T HiPHd 3T 8l Tobd 8, TG 3u9 8l Ihd 7, JSTIdoied aug i
gohd § 3R iR au=g t g1 Ihd 81 37 Yadb Saayic TR Mg @t 1 o, T
WIZARIAT B4 g1 X8 8, 3 At W ot g <t 1 b, S9fere g8 foaa @ man g1 & aon
&1 91d g1 Bl §, T 8 2014 B dTd Bl §, 6 GAR] 73 DR a1 A1 I THF T Al
Hife od gon, forod a8 g1 ™1 {6 98 Hi I uret 8, S S Pt JR&T BT ARk A ©
Who are you most confident in national security? 31 TRIc Al A diod! &1 AR E_@g T
e, Sl S B GRET B! Farak AT B
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Ig had 9y 2014 B 910 ¢ | $IP §IE dl 3P T4 HH gU &, Sl WPR 1 [P &, 51
S DT JR&T §S g1 AT St BT U= FoAt 71 § U U oy g T, ForH I8 U1 T
{3 ST9 15 31! JU IT T A= gHA BT &, dl Y [ ag I S <72 351 Pal f
o I BT U T STaTd | 31T OiF i d W3a I1 TR ¥IRa 81 6! §, T YR &1 3+
& b I JdTd S BT U I 81 TS ¥ Ry 81 @7 8§ 3R RINGH & FW it
Sl B | U H3l Sff §RT $eAYHd Ut SR AR §-1d1 o 38T g | Sl dcs 31X g, 39
YR 3UA-31Y & IR 81 8| Faad! e SawdT & Hdifd YRd 9ad 381 3

DR. FAROOQ ABDULLAH (SRINAGAR): I want to remind that when Shri Vajpayee Ji w:

the Prime Minister, Kargil war took place. It was he who ordered the Air Force to strike wi

whatever weapons they have so that the war could be ended and he succeeded. I think, as yc
were in the Army, you knew how many casualties you would have had. It was his decision, mast
decision, to use whatever you have and destroy the enemy in those very bunkers, that were o
bunkers, that they were sitting in. You must be clear about it. He did it and he did it with fir
determination.

Fd (QaTgd) ISTTHT IBR: W, Fead! IS TR & 3faia 3T YR BT R 3f
Holdd 6-\Ic1l NIKH %I There are possibilities for India to emerge even stronger. HIRd T HI-d«
oq SHY U S8 A 381 5 | had ol &1 78T, sfce wfedl @ Tan Ad HRd F1 6T ¢ a8
PCHDHH HeI3UMYE H H13G & 3icR forar gan g1 38 gH 3t Rigid AFd € 3R 3R 8
T g1 @1 T URAR AFd §, d T g1 @ 91 AhR Ia W 9gd SRed! g1 ST ¢
& H X@d gU vy B3 Sff A 7 Sad < B JRET B Holad [, dfeh gER <=Ml 9 &
PP 39 RE b (aH H T = T, i T U R 3 duR 8 9 | Ty =it
ot T @ 41 Ufard sreTl Tt 81 8l G g Bt 24 URde SISId 31 30 A1y T
PHTICR CRISTH W SHSTY T 1 8 | T U Tl St 4 36 I8 3fSIY B & forg UR
foar| It dE 9 Sit-20 FHT & 3R Comprehensive global strategy to combat terrorism and
greater role for United Nations. S ol G H31 off 4 SR faar| guy & URIST & 91
IRIICe daTdl, GER &RN & AFUfd SR YU w5 & 91 I 91 DI G AT & 3R
31eT P A 5 Heel H Sl gs (P fbd TRE Y WR <= T Gl U Ul SR WM §
gohd 87

ST &7 TSN 8, ST YA Sit - gl fb GASCS AR B SR Holgd BT AU |
37T ST S 34T ET ], 98 TS AN B! fIaRYRT § 31T 8, I U & fRUa I 31 ¥
gl

YA STt 7 7591 A S AR ORA SR & 3R SAHdIg & $HUR 3U-T SHmar
T8 | FIICHT 3T ST AT & SHUR SHTATS 3515, S 3R Tl AlfST & HIR I6)
O 1 & | 3t BT gt H e & o f3T, gArses AR & Sl RAMC Ruoefeq |

3 draraiored 3R e 9u=g & SHUR ol H=a¥M[ &, ITD! 3R ASEd B Bi d1d R
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Fel [¥U- B S8 7 A1 A =N weapons of mass destruction %, ¥ non-State actors, terrori
outfits B U T UgT Febd & IR ITY 78 THM W daTE! Ha Febalt 2 | Forg Re q 77 et f
3t 9 St avf 2005 BT HFA U1, I8 T ATl IH BA BT R Tolgd fovar T g1 3
W@a—lﬁ:{,ﬁhweapons of mass destruction & AR Qﬂﬁlﬁ%, WW%W,W
ciaudeE & forg, ford) +ff e o SuH Iffiferd €, S0 sipre<d, 3d! IHfRy &l Wi
HA DI ATHd W1 §1 TH 2005 HT S HFA U1, I8 Igd WiiHd U1l a8 Rtk AghaaieT |
SR BIHY YT fob Sl Bt deR ST, I 3HUR I AT Sl Tehdl 6 | 1 IRPR So
& fob od doh URT T TR weapon of mass destruction fFEav_dER’ gl dut ag 39 Afdd & 3t
HRATS PR b2 ITH oY 95 <R 81 ST | I Pl g1 YU gl § 3R H HR
@GHGT?TE’ &rﬁsﬁfsﬂﬁaﬁi&mww% aﬁﬁﬁ%ﬁw% Zero Tolerance towar«
terrorism; Zero tolerance towards State aggressors 3R gg ol weapons of mass destruction %
IS TIYRU b Y §1T o Gebd © | 3ANDT & 3R T ¢ Hy a1 Ty 6 v Rifafer
g ave I Nea U TR SIS 37 HHG R B SHGT HIP U dU7 o1 Tohal § 3R T8
RE Y YT ¢ {5 U7 Tya g 3R ST 9! ApA & e a8 s AT e el ¥
T 31 81 Tl § 3R 5d UY 5 (ol ! SIS 9 ol U duH, T T T 81YR IR |
IHdl g | 3 BRI it ot Uil &, =78 Bt hu-l gl, gs! HU-t g, ot 1 37 Hidwe
D1, FIgIcoThd 9= Bl WWTE?[%, 3T AT Sl b | Money laundering and fundir
of weapons of mass destruction, ﬁEﬂ:ﬁ Uh Q'{-{?{ @ Uj,\-?\': Y % G?IT E@ﬁlﬂ th'i:l'i-l é? S T
T84 B1 ¢ F1 5, I T 7, 561 4 BI319 3181 8, P11 Sl $HDB! BIg19 PR g1
YD HWR BIHY B 9gd oTes] 6 | I8 U Sitdl STRTdT SRl g [ 9/11 o &g FHRBT
Jgd B 3! gHA §U § 3R YD HRUI Tg! AT b 3T T Bl dl UH 3|

S8 IR BISARiT 81 W1 8, IUD! el 3R I HRU I D! AT o GHhT| S
3T T8 T 2005 & TG H1 ST HSHE 31T 8, TP 3 - 91d Ta! & b Sl BIgd &
BT 8, 319 ITP! IRUAR f5ar &1 opdr 8, 3@ 3T IoTl e Tobdll 81 31d 3T ford ¢
BTG B, 4 Ja- g1 e i, foia- S0 H-gthae’d &1 TARes =M YSegRH
gg W forean g3l %, 3T fAaRYRT &1 %I The proposed amendment aligns with the Unite
Nations Resolution 1540 of 2004.

HEICY, B9 8% R 4 HRd B! Holgd B & AL, G-l HI ot didhd &, 3% 1l
R, g3 s A%H &1 [AaRYRT & I1Y fAIed 8T T A §1 37 &, o9 S & 3ier
Wﬁ&lﬁ?@% G?REI’%TS'H dRe d[ gHAI ’_‘[Eﬁ, O Nerve gas agents, @@Eﬁa‘«’ffﬁgx
gl Anthrax g31T Tl 3R aﬂ'sf U RRIGY @, aﬂé m Tip I aﬂ‘s‘ weapons of mass destructic
AP 3MY| THUSITH WSy oI & H [ gU T8 HsHe arm &1 6T 81 g9RY Fdpe
W@ a'Qﬁ & gy %, | weapons of mass destruction & faari & 91y Iad % 3R ﬁ dR

weapons of mass destruction Il HHGA AU I dAldiorhd du~g SXAATT B T:],ab g
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SIS B I YHIGT G & | SHIT BHAR X ! I R ¥ dR I8 1 T2 ¢ & §
B BC P U ANTRSD] I JRIST Y@ b | 3111 ol I8 3T [aew AT dax 311 g,
36 3P oY TUTE Aol § 3R 39T FHYT SRATE |

SHRI A. RAJA (NILGIRIS): Mr. Chairman Sir, I thank you for the opportunity that has bec
given to me to comment upon Weapons of Mass Destruction and their Delivery Systen
(Prohibition of Unlawful Activities) Amendment Bill, 2022.

Sir, [ am happy that the Government has brought the Bill to strengthen the earlier legislatic
which was brought during the UPA Government in 2004 and 2005.

I recall India’s role in the domain of disarmament. Ever since Independence, India
Foreign Policy has been in pursuit of global nuclear disarmament. In 1998, at the Special Sessic
of the United General Assembly on Diasarmament at New York, the then Prime Minister, Sh
Rajiv Gandhi, gave a proposal to the United Nations for a phased elimination of nuclear weapoi
in a time bound framework. But that attempt did not succeed since some of the countries were n
cooperating at that time. Since then, time and again, we proved India’s status, though we got tl
status as nuclear weapons State, and we did not mitigate our stand that our objective is nucle

weapon free world.

Sir, India all along advocated International Non-Proliferation Agreement under whic
countries would agree to stop production of fissile material to be used as weapons but all tt
attempts including the proposal that was made by the then Prime Minister, Shri Rajiv Gandl
were futile since the States which were declared as nuclear weapon power States were not willir

to accept some of the terms which were proposed by Shri Rajiv Gandhi at that time.

In 1972 and 1998, we have come across some exercises like that of Pokhran but that do
not give any impression about us that we are not against disarmament. We proved that all o

efforts in this nuclear domain is only for our security and integrity.

Sir, the Bill 1s aimed to fulfil a limited purpose, namely, to prohibit financing of any activi
in relation to weapons of mass destruction and freeze such accounts if any. That is the provisic
available in the Bill. As such, it is completely consequential to the earlier legislation. Everyboc

in the House has welcomed it. There 1s no deviation 1n that stand.

On the other hand, using this occasion, I want to touch some information on the No

Proliferation Treaty. Though we are not party to that, in letter and spirit, off the record, we a
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abiding by the NPT. Even when we are not a member of the NPT, we are strictly following tt

Treaty. I want to recall some memories, as such.

What type of tangible achievements are going to be made by these legislations passed t
India or any other country under the NPT or non-NPT? That is the apprehension in the mind «
everyone. What is the mechanism available to holistically implement a legislation passed by tt
respective Parliament of the State which really wants to have peace, irrespective of the politic
entity of the State? That is the question.

My friend from the National Indian Congress says that we are not having adequa
mechanism in terms of aircraft and other mechanisms to curb this menace. But when we a
making a legislation like this, to implement such a legislation, what type of a Treaty are we goir
to enter into with other countries? If other countries would not be in line with this legislatio
what will be the purpose or solution of this legislation? I have my own doubt about it.

Sir, what did America do in Iran in the name of proliferation? In the name of proliferatio
America entered into Iran and did all the inhumane activities. Mass destruction was done in tl
name of proliferation. Nobody could stop it. Now, what 1s happening in Ukraine? Russia cann
be stopped by America. America did a wrong thing in Iran and the same wrong thing is beir

done by Russia. But both the countries are silent. The entire humanity is in peril.

That is why, I want to submit my own apprehension before this House. I want to invite tt
attention of the hon. Minister through you, Sir, that just making legislations, I think, cannot be
holistic approach to curb the menace. Let some international treaties be initiated by the Unite

Nations.

My learned friend, the hon. Minister, is having a rich experience through his service
various countries. He might have met with many Ministers, many political heads of countri
across the world. He must have witnessed many incidents in respective countries where |
worked. Yes, State-wise legislation is essentially needed. But what is needed more is a collectiy
and holistic mechanism through the United Nations or any other forum not only to curb ti
menace but to implement this type of legislation in a proper manner irrespective of Sta

boundaries. That has to be addressed properly.

Sir, what type of hypocrisy is being perpetuated in North Korea by America? There a
many incidents in the world. What i1s happening in Ukraine? Countries including America ha
become helpless to address these issues. There are hundreds of incidents of pilferage in blac
market by the underworld of passing nuclear knowledge, materials and equipment. The ho
Minister might be aware of all these things. Sir, as reported, there are about 34,500 nucle

weapons at present in 50 countries excluding the weapons with the terrorists. As the House
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aware, a few years back, a Pakistani nuclear scientist had stirred the issue of transfer «
technology of nuclear weapons by proliferating them to the other countries. The world h:
witnessed this. What happened after that? A new emerging situation and an emerging challeng
about the proliferation has arisen as a scientist of a neighbouring country has violated tt
commitment given to us by Lahore Declaration. The hon. Minister must be aware of what Laho
Declaration says. That was signed by the then Prime Minister Shri Atal Bihari Vajpayee and Sh
Musharraf. I am quoting from the Lahore Declaration: “The two sides will engage bilater
consultation on nuclear doctrines to development confidence building and to avoid conflic

between us”.

This Declaration was signed by the then Prime Minister Shri Vajpayee and Shri Musharra
Was it abided by Pakistan? Bilateral talks, agreements, treaties, diplomatic relations at tl
Minister level or at the Ambassador level or the Secretary level — all these have become
mockery now-a-days. That is why, the Government has to think what type of mechanism we c:

put forth before the United Nations to address these issues in a holistic manner.

Sir, there 1s a big market of nuclear trafficking as the United Nations report says. The repc
suspects that there are underworld operations behind it. But still, there is no holistic approach.
few years back, the United Nations Security Council requested all the States to adopt measures
criminalise the assistance of acquiring weapons of mass destruction. I think that this Bill has be
brought to fulfil this obligation of United Nations Security Council. I wish I am correct in th

regard. For this reason, I welcome the efforts of the hon. Minister and the Government.

Sir, I conclude with the words of the former Prime Minister Dr. Manmohan Singh. In h

first address to the nation, he said:

“India 1s a responsible nuclear power. We will continue to work to prevent proliferation «
weapons of mass destruction. At the same time, we remain committed to the goal «

universal nuclear disarmament.”

Sir, I am happy this Government is keeping the commitment which was given by L

Manmohan Singh without any reservation and criticism.

PROF. SOUGATA RAY (DUM DUM): Mr. Chairman, Sir, | rise to speak on the Weapons «
Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activities) Amendme
Bill, 2022. This Bill has been brought forward in the interest of national security and nation
interest. So, we support the Bill.
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Sir, this Bill is formed out of the recommendations of the Financial Action Task For
(FATF) to prohibit financing of terrorist activities. It empowers the Central Government to freez
seize or attach funds or other financial assets or economic resources for preventing such financin
prohibit making available funds, financial assets or economic resources for any prohibited activi

in relation to weapons of mass destruction and their delivery systems.

This Bill has been brought forward in a hurry because only on 4th April, the United Nation
meeting at Geneva, expressed deep concern over proliferation of weapons of mass destructio
Our Permanent Representative Dr. Pankaj Sharma said that India has been drawing the attentic
of the world towards these threats and the need to strengthen international cooperation to addre.
them through its annual consensus. He said: “We are deeply concerned about the proliferation «
weapons of mass destruction and their delivery systems, which endangers international peace ar

security”.

Sir, the whole theory is about a terrorist getting his hands on weapons of mass destructio
What are weapons of mass destruction? They are, nuclear, radiological, biological or chemic
weapons. The weapon of mass destruction was last used in Hiroshima and Nagasaki in 194
Since then, though the world has seen many small wars, weapons of mass destruction, which ki
millions of people in minutes, have not been used. This 1s called Mutually Assured Destructic
(MAD) and, that is why, nobody goes for it. But now, there are eight countries in the worl
China, Russia, North Korea, Pakistan, India, France, UK and USA which have got weapons
mass destruction. This includes India and Pakistan and five of these countries are signatories -
the Non-Proliferation Treaty (NPT). India has not been a signatory to it. We have always cited o
own security concern and, that is why, we have not signed the NPT, though we are fi

disarmament. Mr. Raja spoke at length about Shri Rajiv Gandhi’s initiative in the matter.

Now, the important thing is to ensure the safety of our country in future. We may notice th
in the 9/11 terrorist attack America had their twin towers destroyed. Since then, they set up a ne
department called, Department of Homeland Security and since that time, no major terrori

incident has happened in the United States of America.

If you go to USA, not as a Minister but as an ordinary person, you would realise that the
have really tightened their homeland security. The main point 1s to tighten our own homelar
security so that this does not happen.

Now, having said that ... (Interruptions)

THE MINISTER OF JAL SHAKTI (SHRI GAJENDRA SINGH SHEKHAWAT): What
happening in West Bengal? ... (Interruptions)
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PROF. SOUGATA RAY: That is not very important. You went to Bengal and lost all the seat:
That is why, that place is always in your mind. Why do you forget your defeat? You were goir
around in those villages and you lost all the seats ... (/nterruptions) Why are you talking abo
it? You are now a Minister of the Government of India. You forget about your defeat in Beng

... (Interruptions)
HON. CHAIRPERSON: Prof. Sougata Ray, kindly address to the Chair.

PROF. SOUGATA RAY: Yes, Sir.

We have gone through this process long ago. We remember Pokhran, 1998. We remembe
just to get out of US sanctions, Jaswant Singh-ji and Strobe Talbot talked for hours together, da:
together to bring the Americans to understand our position with regard to vis-a-vis Nucle

Proliferation.

Now, the External Affairs Minister, who as I said, 1s a diplomat and taciturn, does not was
a single word, does not make a single wrong comment, made a comment today that the wor
order 1s changing. He said that he will be on the right side of the world order. [ would like -
know from the hon. Minister, what world order is he talking of, and which side will we be
Yesterday, I raised some questions. He was busy and I instigated him. He did not reply. I aske
“Why has India gone into passive diplomacy where our diplomacy consists only of the Prin
Minister ringing up Putin and Zelensky, and the External Affairs Minister meeting the Britis

Foreign Secretary or the Russian Foreign Minister?

Do we not have anything else?” Tanks of one country are pummelling another countr
Leave aside whether Zelensky is pro-American or Putin is right. We do not ask. But look at tt
courage that the Ukrainians have shown. Everybody thought that Russian tanks would cut throug
Ukraine like a knife through butter. But the people in Ukraine have resisted which proves th

nationalism is still a force in this world.

1. fRrewia ga (ME) : W, AT T8 DIs R 62 ... (FIUT)
WY TN W : T 3f¢h B, FT T8 33T /2. (STIYM)
AT YR : 379 39 §1d IRGT

.. (TaYM)

). IRTA I : W, 39 ...+ B Afby|
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Sir, I am saying that we should not take sides. But I say that when a country is beir

attacked even in today’s day and age, we should sit up and take notice. Jawaharlal Nehru wou
not have been a silent spectator. India’s Panchsheel does not advise being a silent spectator -

aforesaid genocide. India must be proactive considering her size, her importance.

Our diplomacy ... (Interruptions) 34 antt & 9 S oft sram, 7 oft SR St a1 9
Tel QT 31T ST ...* §9 gl... (SIIUM) 31T A S el B & ... (FIYH) Tg ST o
PRP R ISAT G g AT BT W ... * BT ¢ | FTVIT G BT 82 ... * ... (IUF)

HIE-ITT T 37T 3(THT 3M1a &I YIS &1 QT

HON. CHAIRPERSON: You are speaking on an international relations.

PROF. SOUGATA RAY: Why should a Minister disturb me? ... (Interruptions)

AT FHTAf: 379 T &1d 81 difert fd $eaAd Raxq 8 $@ dsdrge g1l 3yt 31
3O a1t XU

PROF. SOUGATA RAY: I shall not be cowed down by any threat. I am addressing you.

A UTAfd: 39 T a1d 781 diferd f exemd R o $© dedige MUl 34
30T §1d IRAT

PROF. SOUGATA RAY: Sir, I am slowly in a process of concluding my speech. [ started mr
speech by supporting this Bill. I started by praising Mr. Jaishankar. I said that the Foreig

Minister must persuade the Government to take a more pro-active role in the matter of confli

between Ukraine and Russia.
16.00 hrs

What is wrong in that? [ am again urging him to take a more proactive role in bringing tt
world from the brink of Mutually Assured Destruction (MAD) to having a better nuclea
controlled regime. India is totally silent on this issue. Only some officers go here and there. W
have not heard a single statement by the Prime Minister on the problem of nuclear proliferatior
We have not had any major statement from the Prime Minister on the matter of one count
invading another country. Yes, it is said that Foreign Policy is ‘enlightened self-interest’. I kno
that. We have read what Machiavelli said but Foreign Policy is not Machiavelli alone. Foreig
Policy is also Panchsheel and Gautam Buddha’s teaching. We are a 5000-year-old country. W
must have a proper Foreign Policy. That is why, Sir, again, I am assuring the Minister our ft
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support in any further efforts he may take towards the activities of rogue states, rogue individual
and criminals who tend to use weapons of mass destruction. But, let me tell you, Sir, that on tt
internet they are showing a method in which a college boy can assemble together a small nucle
device. The point is not that but the point is to have vigilance. Abraham Lincoln said that etern
vigilance is the price of liberty. Are you vigilant enough? Do we keep track of who is doing wh
in the country? That is the important thing. We must defend ourselves.

Lastly, Sir, I will stop by quoting two lines by John Donne, the famous poet, quoted
Ernest Hemingway’s ‘For Whom the Bell Tolls’. He said:

Any man's death diminishes me,
because I am involved in mankind;
and, therefore, never send to know for whom the bell tolls,
it tolls for thee.

When somebody else 1s attacked, I feel the bell is tolling for me. We also have to defer
our heights in Galwan or in Pangong Lake. We have to defend our areas in Arunachal. We has
to find out friends who defend us in this difficult situation and that should be the crux of o

Foreign Policy.

With that, Sir, I support the Bill and thank you for allowing me to speak.
HON. CHAIRPERSON: Thank you very much.

Shri Sanjeev Kumar ji.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, this word ... # 1s unparliamentary or nc

... (Interruptions)
HON. CHAIRPERSON: It should be removed from the record.

31 FARI®Id ga : TR, I IR-IR U HIVUI H Hgd § fb # IR-IR (U i I ST §1.
(STYT) Y 3 IR &, 571 Uel 81 781 & fob bl HaR 3{1tp unfefaric &t &1g die, b
bfee e H1 BISHR 3R TSI & $&...(TIUM)

Wl RT3 : F SR 93d €, FH SR I3 8 1. (TAUM)
Sl FR@Piage : Tg R SH1 81 98 IR T BN (FaYUM)
A U : ot olld $ER S|
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DR. SANJEEV KUMAR SINGARI (KURNOOL): Thank you hon. Chairperson for giving n
this opportunity to speak on the Weapons of Mass Destruction and their Delivery Systen
(Prohibition of Unlawful Activities) Amendment Bill, 2022, on behalf of YSRCP.

Sir, this Bill seeks to amend the principal Act of 2005. The proposed amendment states th
no person shall finance any activity which is prohibited under this Act, or under the Unitc
Nations (Security Council) Act, 1947 or any other relevant Act and the Government of India she
have powers to freeze attach the assets of such person or organisation, indulging directly «
indirectly in such unlawful activities.

Sir, the main objective of the Bill is to prevent unlawful activities relating to biologicz
chemical and nuclear weapons including export of weapons or transfer of technology to ant

social elements.

Sir, YSRCP supports the proposed amendments because they are related to national securt
and the security of mankind.

Sir, [ would like to speak in Telugu.

While thanking our Honourable leader Shri YS Jagan Mohan Reddy and people of Kurno
for giving a person like me from ordinary family, this opportunity to speak in Parliament which
a Temple of the democracy. On behalf of YSRCP, I would like to express my views. Recentl
United Nations Security Council (UNSC) has come out with guidelines against use of Weapons «
Mass destruction. Through resolution no. 1540, UNSC has placed responsibility on Memb
Nations. We need to amend our laws in line with International Society. This is our internation
responsibility. Therefore, I feel that today we have this need to amend our law. As per tl

resolution of UNSC, there will be financial sanctions on countries which violates law.

The objectives of this amendment is to punish those who manufacture weapons of ma
destruction, to seize financial sources of those persons or organisations which support suc
unlawful activities, and to see that funds are not collected to support such activities. It

commendable that this act which was passed in 2005, is being amended now after 17 years.

Our enemy nations which are not capable of fighting with us are sowing seeds of hatred
the minds of disoriented youth of our country and thus indulging in indirect war. For such nation

this law should serve as a warning.

Our country is moving ahead in disarmament. Because we believe that whole world is o1

family. We want everyone to prosper. We want that nuclear weapons are wiped out from tl
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world. This amendment is an effort in that direction. India is committed to ‘No first use’ polic
when it comes to use of Nuclear weapons. Even though we are capable of retaliation again
hostile countries which may attack us. We still wish peace. Our country is fighting terrorism for ¢
many decades. If terrorists get hold of weapons of mass destruction, we all know ti
consequences. We should respect the resolution of United Nations and also make other countri
to honour this resolution.

Sir, we should talk about biological weapons in this context. COVID pandemic should t
considered as a biological warfare. Before a virus infects a human being, it should first infect ¢
animal. After multiple mutations in animals, that virus would infect human beings. No one cou
prove that Covid was infected through animals. It is believed by intelligentsia that Americe
Scientists and Chinese Lab were conducting some experiments, which accidently resulted
Corona pandemic throughout the world. We witnessed how humanity suffered during Coro1
pandemic. Due to scarcity of oxygen, we lost lakhs of lives. I would like to inform the House th
Corona is known to mankind for the last 60 years. There were many diseases which were treate
successfully. But there are many diseases which are far more dangerous than Corona. Whether w
are prepared for any such biological warfare in future? Only due to lack of oxygen, we lost lakl
of lives. We need to have an aim and strategy in place, to face any such crisis in future. In th
direction, we need to strengthen our basic health infrastructure, by having adequate quantity «
oxygen, ventilators and medicines at village level as well. This should be our plan.

By mere passage of these bills, we should not assume that we are capable of handling ar
crisis. Like a knee jerk reflex, we witnessed intense suffering due to Corona pandemic, therefo

we should be prepared for such unforeseen perils in future so that we can manage them efficientl

[ have a question in my mind for the last 40 years and I would like to seek an answer fro
the respectable members of the House. India was a slave for more than 1000 years, under foreig
rule. The main reasons were, we do not have modern weapons then. There was no unity among
750 kings in India. But now the situation is different. We are an united country. We have powerf
weapons with us. Therefore, many countries fear our capabilities. I thank Union government fi

making efforts in strengthening our country’s capabilities.

[ thank, hope of weaker sections and trendsetter Shri YS Jagan Mohan Reddy for giving n
this opportunity. I also thank honourable Chairman for giving me opportunity to speak on an isst

of national security.*

Jai Hind.
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Ft famas YR ISd RAR-Rigyg): T gumfa o, sre aF-g 43 Sf A
U 3T AN fSeamm U8 T8R Sofiadt Rewy Mifefawm @8 sHaipa uigefadic
3igHe fad, 2022 AT &, H 59PT AT B P ol TST M E|

TEICY, 31U S g fb gAR <X H o9 avg & siidward! nfafafeat sedt o1 w6l 8, T
Tfafaftrdl & &5 YR St SH gt Sl 81 % gAR ¢ ¥ 81 T8l IR fay & siddar
Tfafafdai g1 X8 € | S99 <= | Il gadd 7 Sl §, 39 UR P HR B Tagdhdl ¢ | aur
& ST J T3 T Y TR B Bl B B 6T 8, 3T W DI bR Pl SMIGDHT &

Teley, ¥ Tt Aeley @1 YR dd Bl § P MU YRd WPR B REB
SR da foa U fasan 81 & arean § fos gfan & wifa ofR Ren o1 fAmior e & fa
YR T & 3T Sear 33| 39 fadge & mreas 9 9y 2005 & 17 1A A HFA § gt &
G frar ma §1 39 fAdge & mem ¥ afew A ot o fewaeH R, o
QRATY, Y SATATohd, IqR®, Sfdd 3R 30 UGN & IR-BFT STANT TR G
&1 BT B arell 3|

Heled, Tgad X1y uikeg B ARMd Raiid Srefia @t 3R ¥ srgn fofa ferar mar
fo 17 T QXA B | YT B 3R ¢ G AR T8 G BT 3R 91 37 e
TG Al T (AT 1 b1 & | S FTd &1 = el fob Hfed o= I A fSvear «
SRR f5F% U €, 9 3118 <% 81 3517 We fEaerR fara B fob 397 o T8 9u §1 3
313 <=1 H dF, YR, ¥, IR SIRAT, Uifcesa™, ¥4, e s fhiTeH 3R ARk®T gl 2
S A e, FeFerR fovar g fob o1 fay & wifa 91T Tam &t sa=aesdr Uar gift at fammsrer
3R] BT T A B IR Q| 598 YR o2+ 8, Tg sAR g d A g |

ey, fatus # Sifide, Tafe iR uvAT] sfaRl &t faavur yunelt § Hefera
ST At &1 xnfia foan mar 31 afes far & AR 3R 3! faavur yomfer
@I AHU™ & o Ireeh, Iuwy iR wreifieiaxy fFafd R Adao @ & e et
B! TTTUT B DI MARB T & | TS RN DI WG U deld ST ANy, IR-BIAT RA
I8! B! AR, SATABATG] HRATS o] B! Aoy, TH T JUIC 5] BT AN, UiedTe i
&1 AR T 3R Ureic! AT A1fe T | d <=M 1 I8 Fya S anfgu | 39 f=m & WRd <7 3
S G718, U8 qod 91 91d 31 RiF G SR gArees Ay e wrefie
IR IHfe® 4T & elIaR &0 90y ¥ S8 §&1 H ANl & AR 9&d g |

g 3t faa 81 81 9 3R goh1 1 4G L 811 & qTe U SRART BT SUIRT A
fora e § 7 Sfd &1 9ER 81 36T 8, 98 Y3 g1 9F a1 81 4oy, AN feear
XA ATQ O AU g, I AT B B I Hdl b1 01 g1 IH1 ¢ |

“TRATY] BRER gad gfam &7 UgeR ¥, 39 W Ed 8 H URd & fadw afua A §
gfaffia far, d I=iA &8l {6 URd S AT SRR Jad gl &1 U&eR g 3R HR
A SRR & ol IE & deg | UM M | 3P o H IFD! 9UTS ol §
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JuTafd A8ied, H 39 fa8g® & H1egd ¥ de-l 91edl §, 39 Ugd dhs dadlsf - ¢
HET 1 26/11 & gHd | ARST H srdrared 7 T g foreeRt vy § 39 IR gHal &
7| A, 30 <= H Jras 3 47 9 1992-93 T §H Re <1 | Pias 99 sARE | Jobs! ar
I 9 1 ff| ITF 91C, 26/11 Tgd IS SMMABAE! SHAT UT| Afh, 3T I9E P areR ot
2001 H STddariedl 3 gHa fbar UTl 3nddpareal & g1d H U9 3Md g, d 39 dug ©
TOUTNT dRep YR H, T8 98 YT 8! I s, Hs oifel R ATdHaredl gRT gHe B |
1S AT Bt ST 718 & | STPT 3iHd g1 9+l Jras iRl 3 ok R e A feran 31

29y, 31d U U0 &) fewerg o iR I fay # wiifa Rifid & &1 saxadsar ©
Fofor 81 g1 § 1 §HR Mad g5 A S e &t g, I6i7 398 o I5 FeT 5| TR & 9
IR A HeT 6 fb - ‘ﬁ%ﬂﬁ@?,ﬂ%ﬂ'ﬂﬁ?‘lﬂmzl’

aD! YaTs Bl TR 3R Farep! Wifq | o9 & forg SRor g =nfew | gafem, §
AT P! AT HRAT 3161 BT THHS YR HRI G & H1e0H A ST @M 5 |

T O T S 1 THR 3R e $d §U 31U a1 THIE Bl § | 4=IaTc |

SHRI CHANDRA SEKHAR SAHU (BEHRAMPUR): Thank you, Sir. I rise to speak on tl
Weapons of Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activitie
Amendment Bill, 2022 brought by our hon. External Affairs Minister. This is a very old Act.
2005 when this Act was passed, it banned only manufacturing of Weapons of Mass Destructior

Sir, the Bill seeks to provide for provisions against financing of proliferation of Weapons «
Mass Destruction and their delivery systems so as to fulfil our international obligations. Tt
United Nations Security Council’s targeted financial sanctions and recommendations of tl
Financial Action Task Force have mandated against financing of proliferation of Weapons of Ma

Destructions and their delivery systems, and this Bill has been brought in this background.

Sir, when it comes to preventing Weapons of Mass Destructions and proliferation, we ne
to be conscious of both State and non-State actors. Money laundering, terrorist financing ar
financing for proliferation of weapons of mass destruction can have negative effects on a counts
which may include increase in violent and organised crime and corruption. From an internation
perspective, it can result in loss of reputation in the international market, loss of don:

functioning, loss of foreign direct investment and loss of credibility for the financial sectc
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Therefore, identifying, assessing and understanding proliferation financing risks on a regular bas

is very much essential.

Sir, India has always made its position clear on this 1ssue. India opposed signing the NP
and CTBT for valid reasons. India had campaigned for imposing a ban on nuclear weapon
testing for a long period. In 1954, India initiated a global call at the UN Disarmament Commissic
for putting an end to nuclear testing and a freeze on fissile material production. In 1978 and 198
at the Special Sessions on Disarmament, India proposed banning nuclear testing. In 1988, Ind
introduced an action plan for the time-bound elimination of nuclear weapons. However, in 199
India took a different course and opposed the treaty on the ground that it is silent on destruction «

existing nuclear stockpiles.

The treaty also does not contain any time-bound programme for destruction of nucle
weapons, thereby leaving nuclear disarmament solely to the discretion of nuclear weapon States.

Sir, India underlined the importance of the Chemical Weapons Convention and tt
Biological Weapons Convention as examples of non-discriminatory treaties in the field «
disarmament for the total elimination of specific types of nuclear weapons of mass destructio
India reaffirms that disarmament is a primary goal of Chemical Weapons Convention and shou

remain a priority till the complete destruction of all chemical weapons 1s achieved.

India is a responsible nuclear weapon State and is committed, as per its nuclear doctrine,
maintain a credible, minimum deterrence with the posture of no-first-use and non-use against tt
non-nuclear weapon States. At the UN, India supports the full and effective implementation «
Chemical Weapons Convention and emphasises the strengthening of the OPCW to fulfil i

important mandate.

The present Bill 1s in our national interest and in accordance with our internation
obligations. I, on behalf of my party Biju Janata Dal, support this Bill. We always support any stc

in the direction of our national security and global peace.

In fact, our hon. Chief Minister, Shri Naveen Patnaikji has advocated for inclusion ¢
ahimsa, that is, non-violence in the Preamble to our Constitution. That will strengthen India
position as a leader of peace.

With these words, I support the Bill and conclude. Thank you.
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SHRI RITESH PANDEY (AMBEDKAR NAGAR): Sir, I rise to support the Weapons of Ma:
Destruction and their Delivery Systems (Prohibition of Unlawful Activities) Amendment Bi
2022.

16.24 hrs (Shri1 Kodikunnil Suresh in the Chair)

The Bill, under clause 2, seeks to insert a new section, section 12A which reads out that r
person shall finance or provide financial services for any activity which is prohibited under th
Act, or under the United Nations (Security Council) Act, 1947 or any other relevant Act for tl
time being in force, or by an order issued under any such Act, in relation to weapons of ma:
destruction and their delivery systems.

Sir, I have two small apprehensions on this Bill, and I am sure that through my discussic
over here, those points would be addressed. In Resolution 1540 (2004), the Security Counc
decided that all States shall refrain from providing any form of support to actors that attempt
develop, acquire, manufacture, possess, transport, transfer or use nuclear, chemical or biologic
weapons and their means of delivery, in particular for terrorist purposes. The Resolution requir
all States to adopt and enforce appropriate laws to this effect as well as other effective measures -
prevent the proliferation of these weapons and their means of delivery to actors, in particular fi
terrorist purposes.

Nonetheless, detecting proliferation-relevant illicit financing is even harder than detectir
money laundering or terrorism financing. The risks posed by Weapons of Mass Destruction ste
not only from ready-made bombs, nuclear, chemical, or radiological material but also from dua
use goods and technology that are traded, shipped, and used globally. Even the components fi
nuclear power reactors that generate electricity rely on dual-use components and technology th
can be used in a nuclear weapons programme. You can find these things in laptops, transistor
and 1in instant coffee maker also; the same technology is used, which, sort of, is related to the san
matter that we are discussing here. A common perception within the private financial sector is th
proliferation financing controls refer to the implementation of country-specific sanctions, fi
example, those designed to prevent North Korea and Iran from tapping into the global financi
system for proliferation activities.

However, country-specific sanctions should be seen as integral but not the only part «
proliferation financing controls. Financial institutions are aware of UN Security Counc
resolutions though they are not always well-equipped to implement country-specific one
Moreover, sanctions implementation is the limited capacity of financial institutions to distinguis
proliferation activity. Financial institutions see only a small part of data related to a give

transaction and they do not have the technical expertise to distinguish what is proliferatios
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relevant and what is not. So, that is a very difficult thing for financial institutions to figure out ar

that 1s something that has to be taken into consideration.

One of the most important areas for the Government to work upon is on informing tt
private sector promptly to match changes in UN designations of entities and individuals. F
example, if the UN Security Council designated new entities or individuals as proliferators, but
given country failed to update its lists, what happens is that these financial institutions continue
trade with these entities because they are not made aware of these changes in time. So, that is als

something that needs to be considered.

Finally, I would like to say that there are certain practicalities that come into these issu
and they need to be resolved. Financial institutions use software that screens transactions again
the lists of UN-designated entities and individuals. In practice, such screening systems return
high number of false positives. Basically, what that means is that because of name similaritie
when you update the list, a high number of names come back to this system as false positives ar
that percentage is around 95. So, this is a huge risk. Risk managers spend a lot of time trying -
figure this out, which is very, very difficult for them. For example, they have to take such hig
volume of numbers and names, and they have to get into a menial job of separating them, whic

they could use for some other thing.

On behalf of Bahujan Samaj Party and behen Kumari Mayawati ji, I would like to suppc
this Bill. I have one more request. We have not passed a single Bill unanimously. There are mar

Bills that have been passed, and there have been support from the Opposition as well. I think suc

a Bill, when everybody is supporting it, @H q HH RR & gdowfa T g9 ann ot g
e T, Fifes $8H gART 4t 81U 8| Y=IaTg |

DR. FAROOQ ABDULLAH (SRINAGAR): Sir, | have one request. We have hon. MLAs fro
Maharashtra. I think it will be nice if you could welcome them.

SHRIMATI SUPRIYA SADANAND SULE (BARAMATYI): Sir, I stand here in support of tl
Bill that we are discussing today. I would definitely like to quote what the India’s stand at the U
is. It says that “they are deeply concerned over proliferation of weapons of mass destruction ar
their delivery system.” The earlier speaker, Professor Saugata Babu has already spoken about it
length, but in a synopsis, I would like to say that “India supports the full and effecti
implementation of the Chemical Weapons Convention and emphasises the strengthening of tl
OPCW to fulfil its important mandate.”
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Sir, it is very good that we have brought in this Bill and India has always had a very goc
and a positive image of a peace-loving and peace-making country. So, I congratulate the ho
Minister for bringing in this Bill. But I would like to bring to the notice of the House of what |
said. He said that we have come to the “new world order”. It is true that the world has change
There is a book by Mr. WS Carus, called Defining Weapons of Mass Destruction. It is one of tl
papers where he had said that the Centre of Study of Weapons of Mass Destruction, which is
National Defence University, has recommended “why do we not expand the scope given how tl
world 1s changing?”. Even the war today globally i1s a hybrid war now as we call it. They ha»
recommended that India’s definition of ‘weapons of mass destructions’ is for nuclear, biologic
and chemical weapons. So, can we expand i1t? It may not be literally in this Bill. Maybe in the ne
few months you could consider this. This is my request to you. There are these new challeng
because of this new world order. Can we talk about radiology, talk about high explosives, ta
about weapons of mass destruction or in fact potentially include CBRN weapons, other means «
causing massive disruptions such as cyber-attacks, electro-magnetic attacks, munitions? If w
could make it, I think we will really set a very good order, and a new precedent in the world th

India is very serious and committed. That is the only suggestion that I would like to make.

Besides this, I would like to put something on the table. In the larger scheme of things, it
a very small example. In Maharashtra recently there was a small power crisis in Mumbai city fi
over three hours. People said it was an act of hacking. It was the electromagnetic system whic

collapsed.

This could be a very small trial, we do not know. But for a city like Mumbai to have r
electricity 1s a big thing. We did not know how it stopped, how it collapsed. There was nothir
wrong with the grid. Could it have been an attack? I have no evidence to prove it, but this is ho
the story begins. The only point I am trying to make here is, could we consider broadening tt
definition?

Besides this, I would like to talk about some other issue which nobody else has mentione
and that is the zoonotic diseases. It is like a pandemic. There is a story that COVID-19 w:
probably an attack on the globe. Could we have a broad discussion on this? This is my suggestic
to the hon. Minister. What is interesting in this entire debate is this. When we brought the nucle
agreement, at that time we were sitting on that side and you were in a different role, and the:
were a lot of objections to the agreement. I do not want to get into a tu tu main main on th
because it 1s a very serious Bill. I am so glad that the agreement that the hon. Manmohan Singh
had led at that time to put India on the global map today has become a reality. In the Nucle:
Suppliers Group, we are a very important part. I really want to know from the hon. Minister th
with all the new friendships that you have made in the last few years, why have we not joined tt

Group as yet? What are we doing to excel our position? America was very positive about it. The
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were a lot of nations which have supported India, but there are nations which have objected lil
New Zealand, Ireland, Austria, China. They have objected to us. Now. What is our position wi
such wonderful relations? I still remember this article. I was too tempted and I hope you indulg
me with this and take it on a little lighter note or a little banter in Parliament, sometimes. The
was a story which I was too tempted to talk about today. It says, “They talked, they posed, ar
they left.” The Indian Prime Minister and the Chinese President met 18 times since 2014. | star
corrected, it could be more. There were many, many meetings that they have had. I am a big o1

for dialogue. I am completely against any war.

But what has happened to our position by having so many meetings where they talked, the
posed and they left? What really happened between these three activities when they talked, the
posed and they left? Something more substantial should come out of it. I would like to ask tl

hon. Minister where this is.

Like my colleague, Shri Ritesh Pandey talked extensively about the financing of it, [ wou
like to ask this from the hon. Minister. It is a very good Bill. I think that any such thing must t
stopped. I think that the entire House in one voice supports your Bill. The only clarification that
would like to ask is that there is a note in the Statement of Objects and Reasons in 5 (b) (i) whe
it mentions ‘freeze, seize or attach funds’. I appreciate it as it is a wonderful thing, but wh

concerns me and more so because it is something very new.

I am not a financial expert, but I hear so much about the darknet and the crypto, and ¢
these funding being done through this. This 1s not only our problem. It is a global problem. Rig
now, our country has taxed it at 30 per cent. The hon. RBI Governor -- and not just the prese
Governor, but several Governors -- has constantly said about this kind of digital money «
‘transaction’ as you called it. Right now, I am really confused because it is not legal is what tl
Government says, but at the same time it is taxing it at 30 per cent. There is too much confusio
So, does an investor invest in it? I am asking this because tomorrow the Government will say g
dl BT 81 TRl Tl If they are bringing in this into crypto, then it could be an attack here, b
somebody could be paying in some other country. How are we going to ‘freeze, seize or attac
funds’? This is a completely grey area, which I think we must deliberate upon. It is not only abo

us, but it is a global issue that we need to raise.

Another thing that happened was actually a little embarrassing for us. I respect the ho
Defence Minister. He was very gracious about -- I would call it -- the ‘Brahmos experiment’.
was a mistake that happened. It was a misfire. [ know that nobody did it intentionally, but the ho
Defence Minister was very kind enough and showed such humility to come and say that we wi
take corrective action and we are having an inquiry, but it was not intended at all. But ti

Philippines has objected to it as per newspaper reports. I am quoting all the data that has come
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there. I have no access to any information. I am going by what the media said. If the Philippin
has shown concern and if these kinds of situations happen, then how are we going to control it?

think we should make it a little more academic also.

Yes, we support this Bill completely in one voice in this entire House, but we mu
definitely be very careful about the new technology coming in. We all are just raising our conceri
even if these are just to make sure that it 1s a flawless Bill, and make sure that India 1s known fi
what it really is, which is about truth and it is about being a partner to everybody, with absolute

no warfare and a peace-loving nation like the Mahatma would have wanted it. Thank you, Sir.

SHRI JAYADEV GALLA (GUNTUR): Thank you, Sir. I rise to support the Bill moved by tl
hon. External Affairs Minister. The objective of the Bill 1s limited. It seeks to ban funding fi
weapons of mass destruction and gives power to the Union Government for appropriate actic
against the culprits under the provisions of WMD Act.

Sir, I have a few quick points that [ would like to make. Here, I would like to apprecia
first the foresight of our former Prime Ministers, Shrimati Indira Gandhi and Shri Atal Bihe
Vajpayee ji, in making India a nuclear State. The reason I say this is because as we see what
happening in Ukraine, which remained a non-nuclear country since it believed the assuranc
given to it by the West and NATO and gave up its nuclear arms. But looking at the curre
situation in Ukraine, a question arises. Would Russia have attacked Ukraine if Ukraine h:
possessed nuclear weapons? Conversely, could Russia have attacked Ukraine if Russia did n

have nuclear weapons with the confidence that it would not be countered by rest of the world?

The traditional arguments for nuclear non-proliferation have been somewhat disproven wi
this current case. Along with the new world order, we also need a new paradigm or a new nucle
doctrine not only to avoid mutually assured destruction between nuclear powers, which was tt
case in earlier days, but also how do we assure the non-nuclear countries of their sovereign right
How do we prevent nuclear countries from misusing their nuclear threat to bully smaller no
nuclear countries? This needs to be addressed by the world at large, and India has a leading role
play in defining this going forward.

What is the future of non-proliferation really needs to be carefully examined, understood :

a new paradigm needs to emerge?

One clarification I wish to seek is that the proposed insertion of Clause 12A appears to be
little vague. Here, you are saying no person shall finance any activity prohibited under this Act «
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under the UN Security Council Act, 1947 or any other relevant Act for the time being in force.
think, this appears to be a bit vague as we have not mentioned which are the relevant Acts und

which you propose to take action.

So, I suggest for consideration of the hon. Minister to attach a schedule to this Bill and i

the Acts, Agreements, Convention, etc. which come under the purview of this legislation.

The next point I wish to make is relating to India's full support and effective implementatic
of Chemical Weapons Convention, and strengthening the Organisation for Prohibition «
Chemical Weapons, and mandate given to it. And, at the same time, we are also voicing o
support for institutional strengthening of the Biological Weapons Convention, and bat for legal
binding protocol. But, if you look again at the ongoing Russia-Ukraine armed conflict, we ha
seen umpteen times statements coming from Russia about use of chemical weapons, and Ukrait
claiming that Russia may use biological and chemical weapons at any time. So, does it not defe
the very convention and objective which India and other countries are pursuing. If signatories -
the Convention are blatantly breaking it, then, what is the use of this Convention?

Secondly, we are going to have the Ninth Review Conference of the Biological Weapoi
Convention this year. So, I wish to know what would be the approach of India in this Conferenc
in the light of ongoing Russia-Ukraine conflict. The third point I wish to make is about tl
effective response to a chemical or biological attack, particularly on our citizens. I wish to knoy
what sort of mechanism we have in place, be it relating to detection or providing antidotes «
decontaminate and guide people not to consume contaminated food and water. I am asking this :
we have seen the vulnerability of sarin nerve gas bioterrorism attack in Tokyo, where in spite «
having much better mechanism than India, which showed the vulnerability of civilian populatic
and killed 200 people. So, I wish to know the kind of mechanism and the national strategy that

in place in the event of a chemical or biological attack.

The next point which I want to make, I think, several Members have also asked 1s about ti
Coronavirus questioning whether it is a biological attack or not. I don’t think we have been able
come to any final conclusion on this because China is neither sharing any information n
allowing any inspections. There are contradicting stories which the hon. Minister is aware c
more than what I could understand. If it is a biological weapon, the entire world could do nothir
or even come to a conclusion that it is a biological weapon, leave alone taking action or imposir

sanctions on China.

In such a scenario, I doubt that enactments like these would be of any help. I wish to have
response from the hon. Minister on this as well.
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Sir, I feel, today, more than chemical and biological weapons, the world is threatened ar
facing risks posed by cyber weapons, hypersonic missiles, drone swarms, pandemic outbreaks, t
it manmade or natural. Now, drones are innovative and novel delivery of weapons of ma
destruction, be it chemical or biological, and are operated through artificial intelligence. So, w
need to evolve strategies and create firewalls against such attacks on India. I am sure the Hou:
would like to know what efforts are being made by the Ministry in this regard since there
nothing in this Bill.

Finally, I am fully with the hon. Minister and the Government to ruthlessly crush financir
any activity, which even in any remote possible way, is trying to help any activity, to prepare «
produce, or help in making weapons of mass destruction, and their delivery. But I just wish to se
one clarification. In the pursuit of India's national interest and for more benevolent use of suc
technologies, scientific research must have been taking place on such technologies. And, ho
Minister is aware that sort of R&D 1is critical for the country. So, I ask the hon. Minister to simp
clarify what the Government has done to ensure that such critical research on such technologies

not impeded, even unintentionally, due to this legislation.

So, Sir, these are some of the issues I thought that I should flag and share with the ho
Minister. I request him to look into them and see how best we can strengthen this legislation fro
all corners to protect not only this country but also its Exclusive Economic Zone and beyon

Thank you, Sir.

SHRI MANISH TEWARI (ANANDPUR SAHIB): Mr. Chairperson, Sir, I do not think th
anybody has a quibble with this Bill. As the hon. Minister Jaishankar explained that it

essentially to make us legally compliant with the mandates of the United Nations Security Counc
and the recommendations of the Financial Action Task Force, behind the original Bill which th
Bill seeks to amend lies an incredible story of multi-partisanship that we as a country need
celebrate. It is a story of how we first of all created, then nurtured, and sustained our strateg
autonomy without giving up our principled position towards a world where there is verifiabl

universal and comprehensive nuclear disarmament.

This 1s a story which started at the inception of the Indian nation itself in 1948 where tl
Atomic Energy Commission was established. In 1954, we had the Atomic Energy Establishme
in Trombay which is now called the Bhabha Atomic Research Centre which was brought in
existence in 1962. This House legislated the Atomic Energy Act and after the 1962, Sino-Ind

conflict took place and the 1964 nuclear test was carried out by China at Lop Nur on the 16
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October, 1964. We commenced our Nuclear Weapons Programme that culminated in the fir
peaceful nuclear explosion in 1974 under the leadership of the then Prime Minister, Shrime

Indira Gandhi and then in 1998, when Shri Atal Bihari Vajpayee was the Prime Minister, v

decided to make the De Jure De Facto by carrying out two nuclear tests on the 1 |th May and 13
May, 1998.

Why I say De Facto De Jure is because some people would recall the history of Operatic
Brasstacks in 1986 and the Robert Gates Mission in 1990 which essentially sent out a very, ve
clear signal that not only did we have the capacity in the early 90°s but, unfortunately, so did o
western neighbour across the border. But the incredible thing, Mr. Chairperson, is that ¢
throughout this long journey, unlike Pakistan which opened a nuclear Walmart, — it had a rogt
scientist called A. Q. Khan who was not only accused but finally even held prima facie guilty t
Pakistan itself for proliferating nuclear and missile technology — India has been able to mainta
an impeccable track record insofar as non-proliferation is concerned. I think that was the reasc
why in 2008 when India negotiated the Indo-U.S. Nuclear Agreement under the leadership of the
Prime Minister, Dr. Manmohan Singh and the Minister was I think the then Joint Secretai

(Americas) and had played a very important role in bringing that agreement to fruition.

Not only were we the first non-nuclear weapon State in order to be able to conceptualise ¢
agreement which effectively smashed the entire architecture of nuclear apartheid which w:
created when the first peaceful nuclear explosion was carried out with the formation of t
London Suppliers Group but we were able to also get a ‘clean’ waiver from the Nuclear Supplie
Group with regard to that Indo-U.S. Nuclear Agreement. And that brings me to a couple «
questions which I have for the hon. Minister which of course may go beyond the amplitude of th
Bill.

My first question is that, unfortunately, after the 2008 Indo-U.S. Nuclear Agreement and tt
‘clean’ waiver that we got from the Nuclear Suppliers Group, we do not seem to have made muc
progress with regard to getting membership of that particular organisation. My colleague, ho
Member, Supriya Sule ji, had alluded to some of the obstacles that are there in certain countri
which are opposing India’s membership of the NSG. I would want the hon. Minister to really t
and bring this House up to speed as to whether there has been any progress between 2018, whe
the Summit was held in Kazakhstan if I remember correctly from the top of my head, and 2022

our efforts to get membership of the Nuclear Suppliers Group.

My second point, which was alluded to by some Members of this House, is this. We has
had this impeccable track record of nuclear non-proliferation. Coupled with that we has
maintained a very high degree of exactitude insofar as our delivery systems are concerned. Give

that the recent inadvertent launch of the Brahmos missile which landed in Mian Channu
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Pakistan which, if you go by reports in the public domain, could have not only endangered civiliz
aircraft which were in the vicinity of the trajectory of this missile but also may have invited
retaliatory launch given that unlike us our western neighbour actually has a first-use postur
could the Minister actually throw light as to what steps the Government has taken after th

inadvertent incident to ensure that something of this sort does not get repeated in future?

My penultimate question 1s with regard to something strange that [ discovered while I wi
researching for this Bill. In the year 2018, in the Bodh Gaya blast case, the Weapons of Ma

Destruction Act was invoked by the National Investigation Agency.

In fact, they invoked Sections 14, 17 and 19 of the Act. The public reports which are ther
or whatever 1s there in the public domain is completely ambiguous about really what happenc
after these Sections were invoked.

Could the Minister enlighten us whether chargesheets were filed in terms of these releva
Sections of the WMD Act? As I understand it, the Weapons of Mass Destruction Act is essential
to ensure that there is no proliferation of chemical, biological, radiological or nuclear weapon
Since this was the first time that our National Investigation Agency had actually invoke
provisions of this Act, could the Minister enlighten the House as to what has been the progress «

those investigations?

My last point would relate to our no-first-use posture. On the 17t of August, 1999, after o

nuclear test, India had put a draft nuclear doctrine in place, which was then formalised on the 4
of January, 2003 by the Cabinet Committee on Security Affairs. Since then, we have had a postu
of recessed deterrence and no-first-use.

In the year 2014, just before the elections, in the manifesto which was brought out by tt
Bharatiya Janata Party, if I recall correctly at page 39 in subparagraph, there was a certain amou
of ambiguity with regard to this no-first-use posture. Subsequently, former Defence Minister M
Parrikar, when he was releasing a book, had actually gone a little further and really suggested th

the no-first-use posture possibly could be under consideration. Even the current Defence Minist:

Mr. Rajnath Singh, on the 161 of August, 2019, had alluded to some ambiguity in it after his vis
to Pokhran. The reason why I am posing these questions is because all this has created
consternation. Given the fact that our neighbourhood is extremely becoming difficult, it would 1
enlightening to hear from the Minister as to whether we continue to maintain a no-first-u:
posture or is there any rethink in Government which he would like to share with the House?

Thank you very much, Mr. Chairperson.
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DR. FAROOQ ABDULLAH: Sir, when Pokhran test took place, Prime Minister Atal Biha

Vajpayee took me also along. I would like to say one thing.
HON. CHAIRPERSON: If you want to speak on this, you can.

DR. FAROOQ ABDULLAH: We are proud of our scientists. With all the information they hav
America had no information that India was going to do this test. I think we should take note of th
and congratulate our scientists that no one in the world came to know that we had done these test

... (Interruptions)

DR. SATYA PAL SINGH (BAGHPAT): Thank you, Chairman, Sir. I rise here in defence ar
support of this new amendment Bill, namely the Weapons of Mass Destruction and their Delives
Systems (Prohibition of Unlawful Activities) Amendment Bill, 2022. As we know, it was an o
Act in the same name which was enacted in 2005, as many of our esteemed Members hay
mentioned. As the hon. Minister mentioned yesterday and today also that we are compliant «
conforming to the United Nations Security Council’s targeted financial sanctions and tl
recommendations of the Financial Action Task Force which have mandated against financing «
proliferation of weapons of mass destruction and their delivery systems. In view of the abov
there is a need to amend the said Act to provide against the financing of proliferation of weapor

of mass destruction and their delivery systems so as to fulfil our international obligations.

The Bill seeks to insert a new Section 12A — there is not much an amendment in that way
in the existing law which states that no person shall finance any activity which 1s prohibited und
this Act, or under the United Nations (Security Council) Act, 1947, or any other relevant Act fi
the time being in force, or by an order issued under any such Act, in relation to weapons of ma
destruction and their delivery systems. The Bill would give the Government of India powers
freeze, seize or attach funds or other financial assets or economic resources owned or controlle
wholly or jointly, directly or indirectly, by such person, or held by or on behalf of, or at ti
direction of, such person, or derived or generated from the funds or other assets owned !

controlled, directly or indirectly, by such person.

I would like to say that this amendment Bill shows the deep commitment of tl
Government of India to our counter-terrorism measures. [ would like to congratulate our ho
Prime Minister for the way he has taken the leadership when he took over as the Prime Minister «
this country, appealing to the world leaders to define the word ‘terrorism’ and to devise ¢
international counter-terrorism strategy. This amendment also shows our commitment to build

strong internal security infrastructure in this country. This Bill also shows our deep commitme
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to international obligations and conventions. The Bill also shows our commitment to internation

peace, security and welfare of humanity.

That is why I would like to congratulate the hon. Minister and the Prime Minister of Indi

We all know, as has been mentioned earlier, about the devastation and destruction that tl
weapons of mass destruction carry. We all know the cases of Hiroshima and Nagasaki in Japar
In Hiroshima, it killed 1,40,000 people. In Nagasaki, it killed 74,000 people, and the survivo
suffered from cancer and other ailments in their lives. Even otherwise also, as some of my frienc
mentioned earlier, there have been some recent incidents. Col. Rathore was telling as to wh
happened in Tokyo subway in Japan in 1995 and in America in 2001. Similarly, one Cheche¢
terrorist threatened that he had buried a dirty bomb in a Moscow park and he will turn Mosco
city into an eternal desert. Similarly, recently, one American counter-terrorism official testific
before the United States House Permanent Select Committee on Intelligence that Al-Qaeda in tl
Arabian Peninsula has high intention to procure chemical weapons and biological device
particularly in Pakistan and Yemen. So, we cannot say that the threat or the risk is over. We hay

to be much more vigilant than ever before.
17.00 hrs

Hon. Chairperson, Sir, I would also like to share the views of the hon. Member Shri Utta
Kumar Reddy. The present Bill mentions about a person. Perhaps, I would also like to request tl
hon. Minister one thing. Now, there are such firms and companies. There are also rogue State

Sometimes they try to fund the terrorist activities. Smt. Supriya Sule was talking about it.

The United Nations Security Council Resolution 1540 talks about the chemical, biologice
radiological, or nuclear (CBRN) weapons. I would like to ask the hon. Minister whether ti
Government will include it because there is no clarification on this issue. Similarly, I would als
like to request one thing though it is not directly related with his Ministry. It comes under tl
National Disaster Management Authority, which ultimately comes under the Ministry of Hon
Affairs. I have attended many conferences and workshops on CBRN. Basically, those conferenc
or workshops focussed on how to defend ourselves. But unfortunately, even our Disast
Management Manual is not very clear. Who will be the first responder? Let us suppose that the
is a biological attack or a chemical attack. Generally, or traditionally, it is the police, which is tl
first responder for such kinds of emergencies.

Is our police prepared for such kind of emergencies? Is our police trained or equipped
face such a situation? Shr1i Manish Tewari Ji was also talking about it. The Bhabha Atom
Research Centre 1s a nodal agency of the disaster management mechanism. I would like to kno
whether the Bhabha Atomic Research Centre will respond to such a situation. What will real
happen? CBRN weapons-related disasters are a matter of grave concern for all of us. The who
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country is vulnerable to such kinds of attacks. How do we prepare ourselves? How do we train o
forces to tackle such a situation? How do we equip ourselves? Nowadays, we say that the NDR
or SDRF will take care of it. But NDRF is not present everywhere. I think, it will take a lot «
time. | think, this is an issue which should be addressed urgently. There should be facilities so :
to isolate and decontaminate our patients and victims. There is no clarity on that also in o

Disaster Management Manual.

Hon. Chairperson, Sir, I would like to tell you a story from a book namely ‘Anti-Gravi
Handbook’. In fact, this story had not come to our notice. In 1985, this book was published. In tt
said book, there is a wonderful story as to what really happened. In 1965, while Chinese were
occupation of Tibet and Lhasa, they got some Sanskrit manuscripts and those Sanski
manuscripts were sent to Dr. Ruth Reyna, an American professor, and a Sanskrit scholar ar
Indologist. At that time, she was on sabbatical at the University of Punjab in Ludhiana. Tho:
manuscripts were sent to her for translation. That Professor translated those manuscripts. Tl
translation was sent to the Indian Institute of Science, Bangalore and to the Chinese as well. O
Indian Institute of Science, Bangalore said that ‘that manuscript was not of much use and it cou
not be used. It is not part of the book that we claim, that is, Young Servers’. But after a few year
in the year 1975, the Chinese spoke at a press conference that that manuscript was very importa:
and that they were going to use it for building interstellar spaceships. Years later, one Prof. A.
Krishnamurthy, from the same Indian Institute of Science, Bangalore said that they believed th
some of our texts, especially Vedas and Sanskrit texts, have the references of our spacecra:
aeronautics, and all these things.

I would like to ask the hon. Minister whether we can have a study on this in order to defer
our country and to protect our citizens. Can we study these Sanskrit texts so as to find out son

defensive mechanisms? Thank you very much.

SHRI E.T. MOHAMMED BASHEER (PONNANI): Thank you very much, Sir, for giving n
an opportunity to speak on ‘The Weapons of Mass Destruction and their Delivery Systen
(Prohibition of Unlawful Activities) Amendment Bill, 2022.

Sir, of course, this is a good move. The scope of this Bill 1s very limited. This is
modification of the parent Act to the effect of including funding also within the ambit of tl
parent Act.

Sir, India’s stand was very clear always, now and then. India should stand for protecting tl

national interests, common goodness, and peace of the entire world.
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Coming to this particular topic, we have always advocated for total disarmament. O
desire and ambition was to become a model to the entire world. We have done our level best
this direction. India took the initiative for the International Convention to Prohibit the Use «

Nuclear Weapon.

Sir, in 1988, at the special Session of the United Nations General Assembly on disarmame
at New York, the then Prime Minister Rajiv Gandhi Ji put forward a comprehensive action ple
based on this subject.

Sir, the original Bill in 2005 was moved by the then External Affairs Minister Shri Natw.
Singh. Our stand was very clear. Nuclear power can be used for security of the natio
development of the nation but at the same time, we were deadly against the misuse of it — wheth
it 1s chemical weapon, biological or toxic weapon. That was our clear stand.

Sir, we should be proud of our leaders. Our country should be really grateful to our form
leaders. They always took a bold step. We have to appreciate them for their farsightedness.

Rajiv Gandhi Ji’s Ministry has shown farsightedness, commitment for peaceful coexistenc

and world peace.

Sir, my tributes to such great leaders on this occasion. It may be noted that India has also ¢
institutionalised mechanism to prevent unlawful access to such weapons and their delives

system.

Use of nuclear energy is a useful thing and at the same time, we have to handle the misu:

of it and we must treat it with high-handedness.

Many learned friends were speaking about the consequences. If nuclear power is used in
negative manner, we cannot imagine the havoc it is going to make. It will lead to destruction «

life and organisms.

Sir, there are many International Conventions such as Chemical Convention, Biologic

Convention, Toxic Convention and we are all committed to go according to that.

There are many things. I do not want to say much. UN Security Council Resolution 15¢
requires all States to adopt measures to criminalise assistance to non-State actors or to acqui
weapons of mass destruction and to put in place domestic control to prevent it. Sir, we were takir

such an initiative in the past also.

I would like to say one more thing. Misuse of legislation also 1s a problem. Last time als
when we were discussing about that, we were warning about that. This legislation is very goc
and everybody will support it. I have no doubt about it.
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Sir, I am concluding by quoting the then External Affairs Minister. ‘I would once aga
reiterate that India is committed to safeguard its security as a nuclear weapon State and to deepe
its autonomous scientific and technical capability for meeting our security imperatives as well :

our developmental goals’.

Finally, he said: ‘“We are committed to ensure that these do not fall into the wrong hand
especially the terrorists and non-State actors. India has an impeccable record in this regard ar

India will continue to work to prevent proliferation of weapons of mass destruction’.

Sir, I would like to conclude by saying that this 1s a legislation which has to be passc

unanimously. Let us hope for the best. Let us pass the legislation unanimously.

With these few words, I conclude.

SHRI N. K. PREMACHANDRAN (KOLLAM): Hon. Chairperson Sir, thank you very muc
for giving me this opportunity to take part in the discussion on the very important Bill, namely, tt
Weapons of Mass Destruction and their Delivery System (Prohibition of Unlawful Activitie
(Amendment) Bill of 2022.

Sir, the original Act of 2005 has to be amended. Section 12A has to be incorporated t
means of which the financing of all these activities -- financing also 1s becoming an unlawf
activity in respect of weapons of mass destruction -- can be stopped. I fully support th

amendment Bill, subject to certain specific clarifications from the hon. Minister.

Sir, it 1s well accepted that the weapons of mass destruction are always a threat -
international peace and security. Nuclear weapons, chemical weapons, biological weapons hay
already been described as weapons of mass destruction by the Resolution 1540 of 2004 of ti
United Nations Security Council. On the basis of that we enacted a legislation in 2005 and th
Bill was piloted by the then External Affairs Minister, Shri Natwar Singh. That original Act no
has to be amended through this Bill.

Sir, we have had the bitter experience of Hiroshima and Nagasaki. On August 06 ar
August 09, 1945, around 66,000 people died instantly and around 1,60,000 people died because «
radiation related diseases by the end of that year. This was the level of devastation caused by the:
weapons of mass destruction. That is why, in my opening remarks itself I have stated that the:

weapons are against international peace and security. Under these circumstances, tl
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Disarmament Policy of the Government of India has to be highlighted at all the internation

forums.

These were first invented by Germany during the First World War. Weapons like poison g;
and pressurised tanks which spread deadly toxins over the battle field were used by Germany fi
the first time. Such weapons killed and wounded thousands of people during the First World We
All these bitter experiences convinced the United Nations to incorporate and adopt this Resolutic

of 1540 in the United Security Council on 2gth April, 2004 in Chapter VII. It is still in existen

and India i1s a strong votary of the Disarmament Policy. Our policy 1s also very specific wr
regard to CTBT and NPT.

We have to protect and safeguard the interests of the country and at the same time, we wi
not use this weapon at first. Such a policy had been framed and is in place since Independenc
Just a while ago, Shri Basheer Saheb said we have to salute our forefathers for devising consiste
policies in respect of nuclear disarmament.

Sir, coming to the provisions of this amending Bill, I would like to seek a few clarificatio
from the External Affairs Minister. This is meant to stop financing for proliferation as well as i
delivery. Now, here it says, "if any person’, any person may include a company and the definitic
of a company is according to Section 20 of the original Act. So, it is very clear. Section 20 says,
company includes a group of individuals also’. There is no fault in the definition and there 1s als
no harm in using the phrase "if any person’. I agree with it. My reservation is this. I would il
know whether the provisions of the original Act were not sufficient to deal with this subject also.
would like quote Section 15 of the original Act. It says, "Punishment for aiding non-State actor
terrorist: Any person, who with an intent to aid any non-State actor or terrorist contravenes tl
provisions of Section 9 of this Act shall be punishable with imprisonment for a term which she
not be less than five years but which may extend to imprisonment for life and also be liable -
fine.” Any person, 'with an intent to aid’, "Aid’ here means with an intent to finance. S
‘financing’” would then mean and include involvement in proliferation and delivery of ti

weapons of mass destruction and will come within the purview of Section 15 of the Act.

This 1s an amendment to the original Act. My question to the hon. Minister 1s, whether
not the amendment 1s highly required or essential. There is no doubt that I fully support tt
amendment. Already the existing provision in the original Act itself is very clear but there is r

provision to seize the property to which I agree.
Sir, let me come to section 17. It says:

*“17. Punishment for violation of other provisions of the Act. -

1. Where any person contravenes, or abets or attempts to contravene,...”
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‘Abets’ or ‘attempts to contravene’ means a person or a company who is financing th
proliferation of the weapons of mass destruction and their delivery also. Here, section 17 will t
attracted.
I would like to seek these clarifications from the hon. Minister. Also, section 3, sub-clau:
4 is very clear. The applicability of the Act is also very clear. There is no ambiguity in this. [ a
only seeking a clarification.

Hence, I fully support the Bill. With these words, I conclude.

SHRI P. RAVINDHRANATH (THENI): Sir, I would like to support the Bill.

Sir, let me first of all take the opportunity to appreciate our hon. Prime Minister, Sh
Narendra Modi for transforming our nation as a global leader through several significant strateg
initiatives. Thanks to the vision and leadership of our hon. Prime Minister, India is now playir
an active role in being a constructive contributor in the efforts to create an international ord
through reformed multilateralism and human centric globalisation.

[ also wish to appreciate our hon. Minister of External Affairs, Shri Jaishankar who:
guidance and efforts are helping India secure improved bilateral relations and regional stability.

Sir, the influence of online media was not that rampant in 2005 when this Bill was adoptec
Now, on You Tube or dark web, even a teenager can manufacture a WMD sitting at tl
convenience of their homes, instructed by an insane terrorist or even a hostile nation and finance
by another in a different nation. The web of terror financing has expanded manifold and it

important that we protect our nation from such insane terror or militant attacks.

The United Nations Secretary-General, Antonio Guterres in April, 2020 had warned that t
pandemic has revived the spectre of bio-terrorism. He has said:

“The weaknesses and lack of preparedness exposed by this pandemic provide a window ¢

how a bio-terrorist attack might unfold.”

Preparation is the key. We cannot be complacent and we cannot be preparing alone. Misu

of WMD leading to incidents like bio-terrorism is a global issue.

India, under the leadership of Prime Minister, Shri Narendra Modi, certainly has reasons -
be proud of its achievements. However, in the regional context, India’s pride, unfortunately,

also neighbour’s envy.

In 2008, when the UPA Government was in power, we saw a massive and coordinate

terror attack in Mumbai. This was not an attack carried at the borders. This happened well with
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our boundaries, at the heart of our commercial capital. Of course, some attackers were neutralize
and some were put behind bars. But what about those who financed them? Should we belie
that they came within our boundaries without the support of insiders? It means that there is

well-oiled financial network functioning within our nation and across as well.

I support this Bill in anticipation that these terror financing networks will be wiped off fro

our country as well as across the borders.

[ suggest to the hon. Minister that we must encourage the use of technological innovatior
and policies to improve our counter-proliferation efforts. We must be prepared to combat the u:
of new mechanisms of financing these weapons, like the use of blockchain technology whic

supports cryptocurrencies like bitcoin or online crowdfunding websites.

Sir, our Government should ensure that periodic assessment of this enactment should t

there so that we can ensure proper functioning of our multiple agencies engaged in this work.

Sir, I support this Bill on behalf of our Party.

ot 79 SaTed ([AFIR): YUTRd B8y, ¥ed H o Ufed R & Mgy 3R 3e
aRer gureht (3fY fae fpareamat o1 ufase) Ixie fadaw 2022 Wi ST W R IR
gd A1 gewdl A +t fofar Sifex ot | fay 1 51 afad g fofan Sife wrar g1 st w9-ggb
DT HHA T dl YR H i 91 &1 39 910 &1 it HR I A b Dol TRATY] g A 7l 9MY, &
U X GOR o1 IR WRHATY §9 7 theh ¢ Hifd fgdid fay gg & I0g armare! 3R f[{RAfRn
IR 59 AR = 99 Tp, 39 0T &t 1,40,000 AT TR | 377ef Ht = A1l & a1 o o
a8 9= UeT 81 &, O 3 Fel 7 Fgl TR e Sl o1 Rer gk &1 w1 fay 39
i e & b WAy BRUR &1 IugT A 811 H A1 12 St &1 39 forg YT |

Tgiey, 39 At & ‘Ie=a 3R HRUN &1 Y B U /1 & IR Wa
SRT A{fe® YeR & ATl 3R 39! uRe™ yonferdl & TR ¥ Faftd faf ot &1 faxd
foan T B, 39 sifafved dgaa Wy YRen uRkug &t aféra faxfia it sik faxdia waw
R B S RGN &1 Grfed WeR & Mgl 3R I7H1 URGH Yurferdl & U8R
fav SiecRrd fovar a1 81 IWiad &1 & # 3@ gU Iad SfAMIH I H=AT A ©
HTIRISHT § dlfh THfed TeR & MU 3R I UG Junferdl & TR &1 fawaif
B & faog foham o Fob ST §H SO SIARTPIY STeadrai bl R R Job |

guTufd Ueiey, a8 fadas safeaal & arfes faAY & RERT ik 3% faR
gunferal ¥ Gefda fedt f fAiftg nfafafy & foauivor @ Jedr § iR fFadl &1 W
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Tfafaferdl & foaaive ¥ e & g Hg RAR 37 4, fa<iia gmfa a1 sifde dumeE ¢
THIGT, STsd 1 Ty R Tahd ¢ | I8 afaaa of fpet off fftg nifafafyy & eier # o safam
& 1Y & fore o< a7 Gafda Tand Iuas M Y Jedr 8 | H 39 fod &1 g sRar gl

eIy, T Ush ATeRd Ug ¥ T, 394 ol foran o1, 39 a1d &1 § e | ugAT ang f
TRHTY] 3R B b ¥ S THg F gfar & forg 9t gt 91 g 8, afe 39 2R
ST YR & ¥Y §ead MU & | IR R MNd Jg & T 1 & a1 J 3IH B! 98a
3T B 1 Tled YfRTR 3iex & RIMUd 8 & 91 J FHIfdd WeRi 3R Id1 & e
A URad g3 3R 39 998 U Ugd P goT H UIHTY] RIR 31T el S FAg
g9 a1 31 BY 39 TS P! WIHR HAT 8N foh WTarar <=M & forg TRATY] 8RR 3id
D! TRET Y S § 3R TRHI YR HaRIT ] YD Pl B} P S1dvg 9o Wi
fopa o Riifes U gt e Pl Sifde JRIRAT Hegd Hdt o

G Y 39 W Y IR HA1 I fob TRAT SURIR & IR HT 3R HH g & Tl
U <20 &) G- 941 &, Sl UIRHTY] SR &1 & g1 - &1 IR HR 38 ¢ | Jd T
» R A guama § Rt smifteT 3R Tifaad T o1 8IS &) ddx 3=idT Jgat A 3R @
YT fob 9 ol 9 Y RATY g L= B ST BTeiifc, 31 39 Wk H Jug 3t A
e (WMD) Tt Urfe® faArer & R, 3% fSdtast AbfoH gl 3¢ Bis ak
HARIT-AH-1P 3R URATY] HTcidhare HT i g1 e 81 39 ey & 9 iR uifereae &
TRA 3R HATEd & &7 o TganT 3R IR SR 9 3 H Hasd 9 i Tfafafiaf
forp BT 4 TR B 1 3770 ¥ R U T 3R TR T Idad R UST B

YIS AEIeY, d1hd & 59 Td I Hivgl TRHTY YR a1 UHIfad 8 38! 81 39
A I I8 § fb 39 Wa H U S & UTeR IR e b Ty URHTY] SUR o St 98
el IS FAYUl g1 o1l 81 718 AP Hawll | gre, Uidgfedr, sRIeidhdT 3R Tuy §¢ 3
g1 3nft o &9 o 3fyes eI 3R IMRe caaRT oY ST 31U &, TSB! WY a1d &
=N & o9 Maeite, Faw Seid TWieHe 3R SIaRTSRI BT &1 T BT 8, Al 3(d 3
TR 3919 §¢ 38T 7| g aert 2Rt & Siavrsha IR v IueT SifieR §, o i 9
Tl 81 19 a% 3 Hivlal RiGidl 3R el & 3MYR W Holgd Ta! -1 ST 3R SRR
TG DI DI T BIcll, TS b 3D WH BI- DI SRIebT Y 3TBR g fobal Sl el |

JuTafd Aeied, H Ut ifaH a1d S W S| dfo I8 fawg 39 fad &1 Am
Tt 8, QAfhT 31T AN 31y AT & Ad & 3R 3 BRARY & AWa AT i3 5 |/ &
TR Bt §1d B dl 94 ST §gd 9&H T T 8 ... (TTUH)

3t 5UR .0, WTed 9gd Rifda 81 A1 H 36 & Bl st SIS ¢l g1 B IR ©
B <al g TR el & aris] 3 dax fSHeR RN Sifeial 3 gRERl &
A TIRI P [T | AR & 3G Heidex P ol g&IER MR TgX A HR forar AforRe
ST H SITH B A1 & =i1d Boil SIYIR BT AREY S HT HIHAT THA AT AT H 39
U gATd &A1 ATl H 3Ud! U IaIeR0l GA1 AT b IS & TS 3 a8 2017
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TR S8l & d8d gard MR &I IRUER | gard Mar STRL-HHR & ey
3R BfYUR dTF aTdl & o SATd BT HTH BT YT I THY TSI A ITY 565 AT ofe
fpu &, 58 T 93 AT VY U, 81 Pt oy & Tepl 781 B | 98T Ih AIhs-URT IaTd
AT fau U1 fore Haidex & 3farar o &1 U1 U Ufaffe ot g1 =nfeul #v1 g8 e
T fob FoTeT Faidex A3aY §HIdT €, Wi S9H gHRT P13 g%ay Tai Ygdl ¢ | H dredr g f
S ST &1 ard H A9y &1 SR ©, 9 ITdl I HaaeRuc H gadh T I8d 8, 39
s 1 81 Y| &fdee, oMl Sia=adar el &, d diH-diF SR A 98 | 71 fAdg
TR b 391 &g PR H eXdaU B 3R 5 BT gfafe ot sy 91 3 39 HH «
3R IR

SHRIMATI APARUPA PODDAR (ARAMBAGH): Mr. Chairman, Sir, I thank you for givir
me an opportunity to speak on the Weapons of Mass Destruction and their Delivery Systen
(Prohibition of Unlawful Activities) Amendment Bill, 2022.

This Bill is in line with our international obligation under the UN Charter of promotir
international peace and development. The existing law covers unlawful activities relating
biological, chemical, and nuclear weapons and their delivery systems, and provides for integratc
legal measures to exercise control over the export of materials, equipment, and technologies
relation to weapons of mass destruction and their delivery systems, and for prevention of the

transfer to non-State actors or terrorists.

Sir, India 1s a responsible nuclear weapon State and is committed, as per its nucle
doctrine, to maintain credible, minimum deterrence with the posture of no-first use and non-u:
against non-nuclear weapon States. The parent Act provides overarching and integrated legislatic
prohibiting unlawful activities in relation to weapons of mass destruction and their delive:
systems. While reiterating India’s firm commitment to safeguard its security as a Nuclear Weapc
State and its undiminished commitment to global nuclear disarmament, the Act seeks
effectively translate, at the operational level, India’s commitment to prevent proliferation «

weapons of mass destruction.

Sir, the Indian Government must view nuclear weapons as part of a comprehensive nation
security strategy that includes diplomacy, arms control iitiatives, and conventional forces

maximise stability and peace in the region.

Cyber warfare technology is another trans-domain capability that is spreading rapidl
India’s nuclear weapons-related systems should be ready to respond to cyber threats. As Ind

remains particularly vulnerable to biological threats and has a history of hostile political conflict
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India needs to take a lead in ensuring the Biological Weapons Convention is effective in its aim
curbing use of biological agents or toxins. The primary focus of India at the Biological Weapoi
Convention should be to instil and participate in a scientific advisory board on the same lines :
the one attached to the Chemical Weapons Convention. The board should have scientis

representing various participating countries, industry, societies, and academics.
HON. CHAIRPERSON: Please conclude now.

SHRIMATI APARUPA PODDAR: Sir, I am just concluding.

Sir, there should be an immediate reform of DRDO whose top laboratory is the Defenc
Research and Development Establishment located at Gwalior in Madhya Pradesh. Since DRDO
massive failures of its indigenous weapons programmes do not paint an inspiring picture, [ wou

want the Minister to clarify how the Government plans to revamp production at DRDO.

SHRI KURUVA GORANTLA MADHAYV (HINDUPUR): Mr. Chairman, Sir, I thank you fi
giving me this opportunity.

Sir, the Weapons of Mass Destruction and their Delivery Systems (Prohibition of Unlawf
Activities) Amendment Bill, 2022 seeks to prohibit financing of any activity in relation
weapons of mass destruction and their delivery systems. The Bill also aims to prohibit makir
available funds, financial assets or economic resources for any prohibited activity in connectic

with weapons of mass destruction and their delivery systems.

The Bill seeks to modify the 2005 law — Weapons of Mass Destruction and their Delive
Systems (Prohibition of Unlawful Activities) Act, 2005. The 2005 Act prohibits unlawf
activities including manufacturing, transport, or transfer and delivery of weapons of ma

destruction.

The Bill bars people from financing any prohibited activity related to weapons of ma
destruction and their delivery systems. To prevent such financing, the Bill empowers the Centre -
freeze, seize or attach funds, financial assets, or economic resources held, owned or controlle

directly or indirectly.

The Bill also prohibits people from making finances or related services available for tl

benefit of other persons connected to any prohibited activity.
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It is in accordance with the recommendations of the Financial Action Task Force that ha
mandated against financing of proliferation of weapons of mass destruction and their delive

systems as well as the United Nations Security Council’s targeted financial sanctions.

The need of the Weapons of Mass Destruction Bill, 2022 was felt to fulfil India

international obligations.

Sir, I congratulate the Government for bringing this Bill and convey our party’s support -
this Bill. With these few words, I conclude. Thank you.

KUNWAR DANISH ALI (AMROHA): Mr. Chairman, Sir, I rise here to support the Weapons «
Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activities) Amendme
Bill, 2022.

IR, Fa &1 g 38 8T 8 fob S Hi 39 b BT bIs foet A1 §rell § ol el
A AN U fe 1 fod &l T &vd €1 g3 59 910 &1 1l g [ Tdd §g &1 oS 3, 7gle
e Bt R F 89 I g Y S-S BT 9 <A B | U8 TR S T 3fas @1 §
gO gaR U il & R SR Wewid )R a1d 8t 81 g9 39 a1 &t G2 ¢ f
TUR Sl 3T & fae=T #1 B, 4 HRR Fewime 338 81 S5 Hl TR S8 $eRHd W
W@ g R g ol § 76 59 alie & S duy 31T i feeawH Bld 8, ghar A &R
g & RRARM 3R et & om gom U=y 3ifh A fSeaRig & H R b & 3fc
3o o 1 g3m 981 B 8! Addl| H HiwiiHe HRAT A8, 8UR <X & Ugd YU H
UfEd SaTer AT A8 A AR & =g Al off do, fora +ff 321 & gy w3t 38 &, 370 9H
U g gfderar gIRkie fobar | sfiarct Sfarr et & smm & gfdqar <X g3l areiudt St
S H Hft gfdear T geiT| e I Ugd 8 Bl Uohdl T, Sl W1 SFPRI §, I8 BIC
TS dUR YT, A 3T gad & T HADT B e ferRemzoie uiRAT o o off -
IR TSHil Heb & Iy Wifd 981 B4 &1 a1d o, 9fy wmae 39« a0 fear m
qroIgt STt & CTSH R URGRA oxc 3111 TR, T9H Wlohd! 1 oexd g | H 30 o & TRfew
DI HITHE HIAT AR b 3D T8 3l helog=H g | g9 Uil R dRT 37Ut §d o
g1 Yoy, e dioeht & off T 71 Ut Aiohlt, ot g # faseht & o Aigt o, S
3 it fRrdh i Al & uga ATy o, Sii-Raa ursH ifRex gt o, 39 a9 & 8%
AR SITel A SleT UIgd SR Uy w3t & Irefefthes Tearger 9, €. T . 9. 3fegel Pl
urgd, Rt i @M B! AW o1l 981 89 dwd § fb BER TSI b & Sl fRer
TEfeey 9, 3% 38 e fhar, 98T &1 CHIarel SRR I IR T W AN F ey A
s, Sl g1 & forg TWarT o9 Iahd! § | fd, §HR TgT SiohdT Tt | UTfdear 3 Jg |1 b
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T, T A T B g 3R STHIHRY T B 8 | JHUTS HAeled, T8 iR J@is YU
1 3T 3R Tl JaR BT &1d Hgl TS|

ST AR T3 S (U1 SaTd & df 9 9T 39 TR AR STeil| 0 &R A1Hd § 8
AT Gag™d ¥8d o | a4 2008 T 91d §H fGaaR daR o+ off 3@ ¥, 39 THg A-HIgd Rig
&I WMHR A, Al I Iad YfFaR dar & RIATH 3T & Traes & an favly o I3 ¢
S Yo & 3 Ul =S 39 Ucd IR 3@ 718 O 39 Yad & A TR BIoll Ues Hifoid g ¢
g9 39 foa & guda A § ofR 39 f9a o advmmfa @ urg &--1 9gd §

ST T Sif S(YHT STaTe il Al YR Wiy aike | Sl i gidl o, Sia § g
g 3R FHiTad H wWicy H aiid g3, g1 391 Ui &9 a1 a1fgul & 396 1Y 51 3T
ST GHT &l § | 9gd-9gd Y=dia |

Mr. Chairman, Sir, I rise to support the Weapons of :(~3)) A (il jsis

Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activitie
Amendment Bill, 2022.

i) Sda s 8 o Ul WY (A8 S Bk ) o e NS o s BN S Ol ol Sl

o O (S (AN Ll ¢ i () (S AN QIR S o AR S QL Gl e o SIS 0 S o oS
DA S 090 (o) isad = aa NS ) Bl (S S 2l o S iy S (ARG g () S L2 50
809 cun A 359 S ET s b AS o s S Ol ) g = (S0 Sl a8 Sl el 68Y)
STh O AS o A LY s - S0 U pUl Sy JRd )l B g s o oo Sl
o Gl i g 9 LS (e Sl BU gl Lasdigom AS g8l 2 Ldd (g —ig S iaad Gula il Gudng 52
S Sl ¢l & sily U S Cuisarlua 58 (130 e G 43S g §10 1S 08 ) 1 S 3y ald S (06 s
w0 pBe) s S Sda o I ST sa9e DA Gl Sl gl Y il Gl alie) 5 e
S A A e Gl S e ae Sl S A (ANE 1A e iae LS Juala IS e e (e iy S ()
S e (A8 0 2 U S s 5 (g0 US g0 i e ) AL L 93 ol S i g (e e
Lo o3 e e b (5 U9 42 S O N BT (S ) g8 alie) s e S S by Gl S S
R Gl (14803 oy a S o Ay LE LS LS 8 Gl 3l i Gl g5 @l (S S Jlag ATl gl S
hal a8 Ol AS 18 gl LS Culaslial oS (gl Qb S e il (1 0 S 9 000 (oS (g St (2 (] o
) O il () S oS O o S B 0 Sl S e o O g A
Jecle e g aglan o 58 (8 O a2 O3 Sla (gS O Ay 5 oS O LD (683 <o S
5 UIsd Sl S alie) 53 ) ala UL ol qlis gl 0y S <y (ol cqabla il alie)
da 95 e e AS O S0 a9 L aslaa 98 S O e cabia cala M L e ) SSIE
S O8s) el 09 29 (S ) 5 gl UST (S Ol (S S ) S sl S 01 il S 5 g S
) AS Ula 3ga 5 QS - oni S Ul 2 b Sl - = S O ool i S g o & KD e g
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) ol b (S QU8 D S s Ul cqalia (e - (S Sl Guddie W) gl o (S S A s
(S S Sl S oy OulS

S o e el K I3 Adgy gy ol g ol 55 S ol W sl ciie

§ 5 (ngaia By u) o g5 ol i g S s e (3a 2008 Jl o s gy sk AR

SOl o o S iy S cllia gl S S0 Kl Sl A S ey S s g Gl OS¢ g8 S

28) O e S S s ol e Culi RISyl S Gl Gl 5 (A8 S0 U O W i (ol )
o e 1S ey i gk Al g8

by S (ol e Ol o Uig SO 2 O 9 OB IS 5 8 8 O Gl W) (o s e o
S JaSa Gl Al g gl S Gl e e il OS) ORS8Ol O <l S e 0Dy O3 Jisin )
(34§53 v i S S - 052

s1. AR ga (Mgn): Tumfd Aeiey, ¥ A TUTHAT St & A9 H The Weapon
Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activities) Amendme
Bill, 2022 % YA T ia & g w1 g g1 Mar & 189 SO d W A R IR F81 8, I
BRRINGE

JdyaH uRay, A IRV g9
38 i gd T, Aiefsanisy @1 gg=: |

3T g O Tad acS §1 TS ¢l STl a1 Wa)T S/ SIHAY $I §, I @d
Ht T8 UT| PIfds & a1g g 3T SS W |1 . g3, I | g8 Sranoed au |
IR IR S 3T 1 -Ta1 g, ARG 3R I Th-gIR I &S o 3| Afch1 gfar & &t fasedt
G 7Y 1 39 uifefarie § 9gdd ST H B 9gd Jdi gldl 8, 89 W 91d #Rd g1
fored 3 Tl ¥ g8 peadd 81 U TS AT 30+ oy TR 81 gHH Sifds H T, &
O & =T 1 ST & fod IR T8t o1 a1 T o &1 a1 o & e daR =18t ol

3Tl STe A fac=r HaAt Sit g 7 9, o SR 9t gewi 3 99U $Hd gU &
=i Bt | F1 fagmr 4= St 7 3 781 a1 {6 3 M facw ifd 8, s Pl S URA &
TSl &, THD! Hgl YW 8, 89! Hgl BIICl &, T HRAT & a1 it §9 I8 o1 Tagi? 3
W e QA g FT ST AR S GBI RAARNGIE Q. T RN W 8, YT 0 &
BB e, = H o1 §1 6T 82 ST Sl 81 38T 8, Ul §HG! HI8 AT al §H U Tyl &
9 A H R HAGHA | 39 A8 I 31T i1 31STH & §1d Hd & | 3HTUD 1Y HIF 82
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BReE JTed 31T o8l J 31Td &, T I HTaquTss H 31 7T, 98 U 89RT B
YT TN 1947-48 T UIHTA 3 T W 3HAY 7Y F Heoll B (o7 8, 9 AR ANRSD &1 Afb
T Y 1947-48 T BIs off TT Bt ST g3 S Uifhd [ 3ifequIss HRUR ¢ T 81 I
3T T o foram, agt QRT I &1 fordT | T BTaid 82 31U I1Y QRI gfan -1l Wal § of
3{TIR] IaT dihdaR el A It &1 31T T84 & fb O g Y Slep wr |

3t off =it =e 38t 8 1 H 99 T a¥is ¥ I} T 98T I Hd §U Pedl § f U
3 IR H AW & UDT g T[T YT, A =T St Tamga & Rigid R 9d1 &a
EO ¥ T8I gId1 €, Had Holld I8 U gl 8idl &, Had g He I el gidl ¢ 1 HRd
STaT Ul (U= 3110 &1 ST TEThR U Bt g | HRATT SIdT UTe hTH 62 I8! 8 | 31Tl 3T0e
3T GYTTHA TR S diebd ok 317 316! ¢ aul 31U S I8 &1 311l g fad R g2

A acs Tl SHTT-31eRT Uaefadisr & feht & o U &, frehl & U o B, o
S U BB & Al BIs S ¢ 3818 | YR H Gferan H U Bis 1Tl AR 77d | g3 gafer
7 8RR fIRT fau U1 fg <1 A food SSx@ § foar, 80 39! g efl-sredl & Hr ur
Hifch GAR NI I B o1 U fb g4 fordhl ot Hufty Sisd = T, db THISC Whisl R T
7 fardt 1 YgHT UgaT qh | T4 1993 TH &R P &1d B g U

HON. CHAIRPERSON: Please conclude. We are short of time. The hon. Minister is ready fi
reply.

1. ARTeia ga: av 1993 T gR$Ha SHRH Tdl Y| FT §H I! HURI Sfed PR UT @ ¢
ST ® I@! TURy Tad dRid ¥ ffofd @1 715 g1 BHR X B dle- & fad S9! TUMT ¢
qASEH TT8d § 7 &, 9Y 1987-88 P d1¢ Tt U | BH 3T 1 $S PR UT IR 872 31 8
TaD! 39 fod 3t sawadmar g1 guA BT RelleyRM 31T, THUENE &1 Reieq@= 3%
e R 8T 71 IR Sidd auT l, Saiied 9u=g ol, Teiiie du=d g, Jigs
Ryl &1 Arer g1 a1 b gl 1 HIHe 81, 89 Fadh! gHa1 & 1Y Hed 39 dRg &t ik
I AP P foTT THUAE RollegRH # Hag $HR & aadhdl At 3R JuF &1 Iq1Y & ¢
3aahdl | 33 HRU Y A fadw i fae der e gl eH s gHdA A WS §1 g
AT & b fAyT® 87 IR YRA ! ATddaR §9F & A1 T T4 St & IRe & fe
X & & Y=gaTe o1 1T

S| eal & 1Y H S{U &1 YA Rl § 1 517 fge, 5 URd|

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I rise to support the B

under the nomenclature ‘Weapons of Mass Destruction and their Delivery Systems (Prohibition «

Unlawful Activities) Amendment Bill, 2022 as it intends to amend the Weapons of Ma;
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Destruction and their Delivery Systems (Prohibition of Unlawful Activities) Act, 2005. S
without having any reservation or without having any quarrel, all of us are extending our suppo
to this Bill.

Since yesterday, the House has been reverberating and ruminating over the mission, visio
thought, and philosophy of our predecessors such as Jawaharlal Nehruji, Indiraji, Rajivji, and At
Bihari Vajpayeeji. Ours is a great country; so, it is the bounden duty entrusted upon us to defer
and protect the country.

In the year 1988, on the gth June, at the United Nations Special Session on Disarmamer
Shri Rajiv Gandhi presented a time-bound action plan for nuclear weapon free world. So, it w:
enunciated by our country long back about what needs to be done for the people across the wor
to stem the rot arising out of the nuclear proliferation.

Here, we are all talking about Hiroshima and Nagasaki catastrophic destruction. It
alarming to note that still, the world possesses more than 13,400 nuclear weapons. There hay
been over 2,000 nuclear tests conducted till date. So, disarmament is the best protection again

such dangers. It was first conceived and enunciated by our country.

Jawaharlal Nehru conceived the Atomic Commission. In 1974, the project, Buddha came.

1998, we had the project, Shanti. We had, at least, made ourselves as a force to be reckoned with.

So, now the point is that we are trying to resist the threat of weapons of mass destruction t

adopting some measures that have been depicted here in this Bill.

T SR St ¥ Us 91d ST I1edl § & o fg3a™ 4 U e, U & a1 U U
deTe & AT g™ & IR dd] &1 qedR o ¥ HFT IR §, A 89 $© ] B U1 3B ¢
RIS Tt &F fFIR 93HR I TN A AR T8 © 3R §H 39! Jg Bhaged 3R Jequy T
SR S| TR SV & IR U P Jehr 3R HR 2 B! BISH off SR ¥ d6% gHd §, 3
AN & AN 319 80 5O el P Jobd 8|

s foad B & ofR @ik aafd SOH e ghm, af I9®! Aufy Sed P & o
3O TP BT AT | T BT SO, TH 1 D! BT o1 918 & | H AToR gredae
&-IR §Td S HeA diedl g ... (SFaYU™)

HON. CHAIRPERSON: Do not disturb.

SHRI ADHIR RANJAN CHOWDHURY: Jaishankar Ji, what is the unequivocal definition «

weapons of mass destruction? ... (Interruptions)

HON. CHAIRPERSON: Let him complete, please.
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SHRI ADHIR RANJAN CHOWDHURY: I do not have any idea. What is the unequivoc
definition of weapons of mass destruction? I think it depends upon the creativity of the enem
Before 9/11 in America, when the twin tower was demolished, had we, at that time, imagined th
an aircraft could be turned into a flying missile? So, it depends upon the creativity of the enem
So, we have to prepare ourselves for any eventuality. That should be done right at this situatic
because rogue States are there. A.Q Khan laboratory, I think, is still existing somewhere in tt
world. So, how will India be dealing with this kind of unforeseen situation?

Here you are talking about a person. A person cannot do anything on his own capacity. C
the one hand, you are talking about State-sponsored terrorism. The implication of it indicates th
some States must be behind the terrorist activity. So, we know, and even knowing everything, o

hands are tied. We have to plead in the international fora. Besides that, we can do nothing more.

[ would even suggest one thing to the hon. Minister and the Government of India. Till dat
from 1925 to 2017, 10 International Treaties on Weapons of Mass Destruction have been signe
They are Geneva Protocol, Partial Nuclear Test Ban Treaty, Outer Space Treaty, Non-Proliferatic
Treaty, Seabed Arms Control Treaty, Comprehensive Nuclear Test Ban Treaty, Biological ar
Toxin Weapons Convention, Chemical Weapons Convention and Treaty on Prohibition of Nucle
Weapons. S el STl II_Es'aU;Uf %, Comprehensive Nuclear Test Ban Treaty. 3{d dd T not
force 81 & @Y 2022 3T 7T g1 3F P entry into force BT Ol SC @, 98 ¢ 3t T
CREL gl TS Sl g &SI Comprehensive Nuclear Test Ban Treaty g 91eT, 98 A dF
g3l gl $HPpa R Sdied dud &1 8T 82 This is poor man’s atom bomt
Conventional asymmetric BT offset B QT%Q IR Oi'Jgnl Al s«“mm HR hd %I SH'-'\I a'{

fob U= 3T A1 fSRCaRM & A1 R R ol fewerg w faar T

AU 3HTh A fSaRH 3 ¥ 761 &, Sfcdh 98 91d §gd QR S I It 3T I8! €
SHd JU, TEITET JU, T 3TN B dRRG $ 781 8, Al SHR U 37 Jad o
T RRGTd o1 82 BB SARS=T A HoH 1 8?2 §HR U 3T Seaiiold ¢ a1 78
s e SATGT SCaToT 1 oeRd BId! ¢ | SAR®T IR gHAT 81 & §1G IR a1 ¥ad |
LERIT

39 §1¢ gH H Tod g1 @1, QfdsT 1 AR U WIeH g2 9 Rith B a1 B
T AT Tel HR b g 3T AoRAC T, 3T R g8 H13 AU 76 8| FH I &
TR A= &1 QRIE G & 1T 3119 S-S FHeH Ia1a, g4 fom feafararee Su@! aud= 2
T57| I8 8% Gl I 3BT TR T §RT A, ST St b1 3=sT o I §R_1 T, Iroitd e Sif ©
33T o1 1 §RT A7, Wifch+1 T8 &=T §H FIP1 8, BH 4 & AU H Y&y S I3 3, 31F1 & 3
3R g1 |
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THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM JAISHANKAR
Mr. Chairman, Sir, I have the privilege of speaking to this august House for a second time toda
and I would say that it is a particularly satisfying day in Parliament because twice I have seen th
there 1s unanimity in the House on a foreign policy matter. Earlier in the day I said that foreig
policy should be a subject for maximum consensus. | am so glad that people are moving in th
direction, and the support that I have had from every Member who has participated — there we

totally 21 Members, who spoke on this Bill — 1s indeed something which is very heartening.

It is also natural that there will be questions, there will be concerns, clarifications sougt

and naturally when any Bill 1s tabled, it 1s the obligation of the Minister moving it to provide it.
17.52 hrs (Hon. Speaker in the Chair)

Mr. Speaker, Sir, what 1s it today that we are trying to do through this Bill? We a
upgrading a law, which 1s 17 years old, which like many other legislations clearly needs updatin
and updating laws and ending terminating antiquated rules are both part of good governance. S

today is an exercise in one way of good governance.

Now, to understand this particular Bill, I would take you back to a legislation which w:
passed by this House in 1947, which is called the United Nations Security Council Act. The A
essentially obligates us that the Central Government will apply any measures, not involving tt
use of Armed Forces, which will give effect to any decision of the Security Council. So, we hay
made a commitment as a part of our foreign policy at the very start of our Independence. We a
good members of the UN, and therefore, if there is a UN Security Council Resolution, whic

requires action, we will implement it.

What they did not do at that time in Resolution 1540 was to specifically refer to finance. S
when we moved this legislation in 2005, we took our provisions from the Security Counc
Resolution. Since then, the importance of finance has increased. Some Members have raised th
issue whether finance was implicit in it. I will address that particular issue. This has been tt

subject of a comment of the FATF.

Now, all hon. Members will understand the importance of FATF. Today, the FATF evaluat
whether countries are responsible in terms of their financial policy. We have seen countries, wt
have done things, who have followed policies and actions which are not right, brought to accour
There are very significant consequences of that. I think, most Members are familiar with tt

countries involved. Some of them are very close to us.
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The FATF has a recommendation number 7 which says that countries should impleme:
targeted financial action to comply with Security Council Resolution and that they should free:
without delay funds and assets and ensure no funds and assets are made available, directly «
indirectly, to any person or entity dealing with WMD. So, it is this process — our initial obligatio
the 1540 Resolution, the 2005 legislation we passed which today in the light of FAT
deliberations and our own security and our international obligation and the importance of finan
to this — which is causing us to come to you with this amendment.

Now, some specific issues were raised. I will deal with them very quickly. I think, Utta
Reddyji, who was the first speaker, brought up the issue that we are referring to persons; we a
not referring to entities. Now, I would like to inform him, through you Sir, that under the Gener
Clauses Act, 1897, ‘persons’ is defined to include any company or association or body ¢
individuals, whether incorporated or not, and it covers entities, companies and organisations, ar
that the original Act, which we are amending today, also uses ‘persons’ in view of this. I thin
Premchandranji, later on in his remarks, recognised this.

The second issue which came up was this. What is the necessity for this? Can it not be dor
under the current legislation? Why do we have to take the trouble of amending it? Many oth
countries have specific legislation. Switzerland has Switzerland War Material Act. Germany h:
Germany’s Foreign Trade and Payments Act. So, there are many examples because FATF and ti

current requirements need a very specific reference to financing.

What were we doing till now? Till now, we were issuing notifications under the Unitc
Nations (Security Council) Act, 1947. What would we do? This would relate to financi
measures. Our notifications are implemented by the Reserve Bank of India and other involve

government bodies.

They would advise banks and they would do the monitoring, following the order whic
MEA would regularly bring out. Our effort today is to give legislative backing so that this 1s not
one-by-one ad hoc measure, but there is a legal statutory way of dealing with what is a continuo

problem.

Sir, there was an issue, which was raised, why this is so limited. It is limited. Many ho
Members have raised many other concerns. People have debated disarmament. They have debate

world order. They have referred to other issues also.

T (& : AT GSRATU, 3FR JHT 1 TgAfd g1 ol IHT B Srfare! faa uiiid @)
REEE IS

AP AT HG: S 81| ... (TaUM)
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18.00 hrs

DR. SUBRAHMANYAM JAISHANKAR: The issue is whether the proposal is very narrow «
not. It 1s meant to be an amendment for a shortcoming or for something which is missing in tl
current law. It 1s not meant to be a new law. It is not meant to be a broad policy directive. So,
acknowledge hon. Members who appreciated it. I appreciate and understand a lot of what the
have said on different issues. Many of them are not directly relevant to what we are discussin
For example, there was a reference to BrahMos missile. I think Raksha Mantri ji has made
statement already on this issue. There were some other issues which came up. I do not want -
address all the issues. We are already at 6 o’clock. But I want to emphasise that the whole purpo:
of this exercise is to make a very specific change in additionality in law so that this country
record, this country’ reputation, and this country’s security is ensured by financial measures whic

the Government is in a position to take.

There was also a concern expressed by Ritesh Pandey ji. He mentioned whether businesst
by mistake will get caught in this situation that they did not know or something wrong was do1
or no one told them. Again, in the past, we have experience of this. We have outreach wi
industry. There is a way of communicating this. There is a long list of individuals and entities wt

are already sanctioned.

I think anybody who 1s dealing with this business, who is looking at anything whic
involves weapons of mass destruction, their technology, their equipment, our reach out, and tt
nature of the business would alert them to it. So, I think the possibility that somebody would t
mistake get caught in a financial law is something which is not realistic. He was also concernc
about another issue. He said sometimes you get false positives. You put one name, someboc
else’s name comes. A sanctions list is not just about names. I have it in front of me. It has a lot «
particulars. It has a person’s name; it has aliases; it has date of birth; it has place of birth; it h:
nationality; it has passport number; identification number; address; etc. So, the possibility th
somebody would get mistakenly caught in a financial situation, and therefore, will be wrong
harmed is something for which I would say the experience since 2005 has not borne out. If it h;
not happened in the last 17 years, I think Members should be confident that that is somethir

which would not take place.

There was also an issue whether this would affect legitimate research and development.
think Jayadev Galla ji raised this issue. That is again not the case. This is a very specialised area.

think the country’s scientists and Government are very aware of what they are doing.

Manish Tewarti ji raised one particular case. This was relating to Bodhgaya. He wanted
know whether NIA had filed a chargesheet referring to the WMD Act in the case of the Bodhgay
incident in 2018. I would like to confirm to him — he is not in the House — that this was not t
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case. The FIR had mentioned it. But this was not a decision of the NIA, and when NIA toc
charge of the case, there was no reference to the WMD Act.

Premachandran j1 raised one very specific issue saying that there was a reference to aid ar
to abet, and if there is aid and abet in the existing law, why should you have a specific reference
finance. The judgement of the Finance Ministry, the Law Ministry, and even the Foreign Minist
1s that aid and abet were not sufficient, that it required something very specific on finance. FAT
required it. Section 15 only refers to punishment for contravening section 9. He wanted th
clarification and he said if I give that clarification, he would be prepared to support the Bill. So.
hope he will support the Bill.

Sir, over and above this, I will very quickly run through some notable points which ho
Members raised. There were references to extradition agreement. It is a very different mattc
What extradition agreements we have, what is our success, who have we been able to bring, wl
did what crime under which regime, 1s a different subject. We will have, I suspect, differir
opinions. We will not have the consensus that we have on foreign policy.

The second issue, I think, is the relevance of this. I think Rajyavardhan Rathore J1 made
very good point. We think of this like something happening in a movie - E?f Hohdl %, D
W 3P Bl gohdl %I These things have happened in real life. In Japan, you had a sar
attack. You had the anthrax letters that he referred to. So, they are not far-fetched scenarios. S

we are dealing with the security of the nation. I referred to the broad purposes.

Saugata Roy Ji today and yesterday made a set of observations, again not specific to tt
issue. He felt that I was very taciturn. I spoke very little. I think perhaps I am reflective of
Government which does more and speaks less. Maybe he is comfortable with that period, and
noted the remarks of Nishikant Ji. In fact, yesterday, he referred to Krishna Menon. Krishi
Menon 1s known for a record of giving the world’s longest speech in the United Nations. Yes.
assure you, I can say the same in six minutes. So, my point is that today, we should be le:
concerned about giving gyan to the world over foreign policy. We should play our role. W
should make our contributions. We should look at our national interest. I wish you do th
effectively. I am, hon. Speaker Sir, with your permission, referring to this because he made a ve
specific observation saying that our diplomacy is passive. At the same time, he said, the Prin
Minister had spoken to Ukraine and Russia only. 3d TSI IR 3R ?{ﬁ & g | %, wi
else will he speak to? So, he is speaking to the relevant parties. Maybe doing the relevant thir
may look irrelevant to other people, I do not know. But the point I want to make is that we a
today in diplomacy very, very focussed. In the morning, we had discussed one aspect of o
diplomacy. Today, we are looking at a policy and legal issue which is very pointedly aimed
something else.
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Beyond this, I would make the point that today there are big challenges. A lot of tt
challenges are there in disarmament, in arms control, and in the proliferation domains. There a
regimes and laws which we are part of. One thing which many hon. Members expressed interest
i1s, where are we in the Nuclear Suppliers Group. The Nuclear Suppliers Group requires
consensus. There is a reason, and many of you are aware of why that consensus is not there. The
are countries which genuinely have concerns which they are willing to debate; there are countri
which seem to have another agenda and are creating blocks to the consensus. So, it is somethir
that we are working on. But again, the House will appreciate that since 2014, we have become
Member of the MTCR, we have become a member of the Wassenaar Arrangement, and we have
become a member of the Australia Group. So, our role in global arms control, disarmamer
proliferation regimes, and initiatives is very strong today. Our reputation is very good, and
believe that the passage of this Bill will strengthen both our national security and our glob

reputation.

With your permission, this was my response to the queries of the hon. Members.
| JAET: UY T8 6

I AfeP TR & AGY 3R 39! IR JoTe fopaTmandl &1 i
BRI NI SR S ARG RR N IR AT

URTd Tdichd g3l

AT & 3d JHT [a8gs TR WUSaR faaR B |

A LS UY T8 ©:
“fop WS 2 fag® BT T |

YRATd Tighd g3l
s 2 faege o Sirs foar m|

Clause 1 Short title and commencement

AT 3feme : 4 f[oAae Wgsd off, TRNe I3 -1,

ot farmae USRI TSha RATRRI-Riyg): sieme Hgicy, 11 dus & smiste O 3
eHe fear g1 311el 39 ¥ ¥ 13t Aeied A R iRed fadgs U faar g1 o8 faach 8 f
39 fA8e B 316l s THT H SR el I THI Y U §H & d1G Ul HeTHeH UPafd off
ReR 81 & q¥d 91C 3UHT 3Hd 81 IeU| 3 UHh 3MTeR TRURT &1 59 I H fAfT |
ST | T8 BRY fach 3
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AT 3 : 7 319 =M P f[AgsT1 HR I}/ 87
oft fasra® WIsTa WS § faggt axar €

HIFTT eHE : T IHT $I I8 581 ¢ b A forae HISRa I3d gRT Udd S=Ned ©
q1ug fern Sy?

GRNYH BT FHT B STA F ar9g form T3]
AT 3feel : U4 I8 ©:
fo5 Ts 1 [AYTD BT 3T

URATd Wi g3
Ws 1, fAde A Srs fear |
AT ¥ SR faaes &1 g1 AW fadass # Sirs fau mu)

AT 3(& : A1 T3 S, 3(d 3119 UdTd Bx fob fagges qiid fdar S|
DR. SUBRAHMANYAM JAISHANKAR : Sir, I beg to move :
“That the Bill be passed.”
AT L& : U T8 6
“fos fadae uiikd far S|

URTd ¥didhd g3
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